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LEGISLATIV:BJ ASSEMBLY. .~ . 

Weq,Tlesday, 18th A.ugust, 192.6. 

The Assembly met in the Assembly Chamber at Ele'VeIl of the Clock, 
and the President (the Honourahle Mr. Vithalbhai JI!.'Verbhai Patel) took 
the Chair. 

MEMBE-RS SWORN-
Mr. Alfred Alan Lethbridge Parsons, C.l.E., M.L.A (Financial 

Commissioner, ~) ; Sir Gancndra Prosad Hoy, Kt-, M.L.A. 
(Director General of Posts and Telegraphs) ; Diwan Bahadur Calamur 
Varavalli Viswanatha Sastri" M.L.A. (Madras: Nominated Official) ; 
Mr. Harry Graham Haig, C.I.E., l\LL.A. (Home Department: Nominated 
Official) ; Mr. Benegal Rama Ra11, M.L.A. (Finance Department: Nominat-
ed Official) ; Mr. John Coatman, ~. . . (Director of Public Information) ; 
Sir George Frederick Paddison, K.B.E., C.S.I., M.L.A. (Madras: Nomi-
nated Official) ; Mr. Frederick William Allison, M.L.A. (Bombay: 
Nominated Official) ; Mr. Ernest Lingham Norton, M.L.A. (United 
Provinces: Nominated Official) ; Mr. Crewe Armand Hamilton Townsend, 
C.I.E., M.L-A. (Plrojab ~ Nominated Official) ; Mr. James Ferguson !Wer, 
M.L.A. (Central Provinces : Nominated Official) ; Mr. Keshav Chandra 
Roy, C.I.E., M.L.A. (Bengal: Nominated Non-official); Mr. John 
Sheepshanks, M.C., . ~. (Bombay: European); Maulvi Asad Ali, 
•. L.A. (Chittagong Division: Muhammadan Rural) ; and Mr. Tracey 
Gavin JoDeS, M.L.A. (United Provinces: European). 

QUESTIONS AND ANSWERS. 

COMMUNA.L RIOTS. 

1. ·1Ir. JlarcJaaDdrai ViIJUDdu : 1. Will Government be pleased to 
state : 

(a) if they have ~ ct  any stat1stics as· to the loSs of life and 
other casualties occasioned !»y the communal riots during tJie 
1~ three years T . 

(b) to what causes can such riots be traced' 
2: Do Government concede the right of communities to make use of the 

King'Ii"highways for their religious and other processions in the manner 
established by time-honoured usage without molestation from other com-
munities , 

3. Will Government be plea.sed to ascertain whether it is true that 
in India music with processions wa.s never objected to until very lately , 

4. Will Government be pleased to state if they have under contempla-
tion any legislative or executive ~t  for the restoration of whatever ",u 

.~ . ~~ ~ IIAD.Il.tioned..by . time . .JUUiuaage f . .... .. ....... . 

( 9 ) 
LIlLA 
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The Honourable Sir Alexander Muddiman.: With your permission, 

Sir, I propose to reply to this question by making the following statement : 
Government agree that every citizen has the right to use the public 

highways for religious and other processions in the Il}.anner established 
by custom and tradition, but the right is subject to the exer<:ise. of the 
similar -:ights of others and to any orders pa8sed in the pubhc mterest 
by competent authority. 

Religious disturbances in India are no novelty unfortunately. They 
have occurred f:t'Om time to time in many places, particularly when the 

'festivals or holidays of the two gre'at ~  have fallen at the same 
season and when one party desires to lead Ii proces.sion past places of 
worship belonging to the other or raises objections to the observance 
of some religious rite. I may mention as an instance that a memorial 
was submitted to the Government of India in 1882 asking them to main-
tain the existing practice by which music was stopp,ed before a mosque 
in a certain town. The correspondence of the period shows that the 
question was then the cause of acute friction between the parties. 

It is impossible to say when this particular objection was first raised 
or first gave rise to rioting. It is reasonable to suppose that it dates 
from a period of which no exact records exist. 

The Government of India do not contemplate introducing legisla-
tion of the kind suggested. Apart from the difficulty of ascertaining in 
the face of conflicting reports and claims what the custom in a parti-
ClAr locality has been, His Excellency the Viceroy, in his recent speech 
at the Chelmsford Club in Simla, made it clear that in the view of the 
Government of India, the remedy for the present troubles is; not to be 
sought in legislation but in an improvement in the mutual attitude of the 
leaders and members' of the communities at variance. Executive action 
must clearly be left to the authority in immediate charge "of the area in 
which trouble has arisen or is likely to arise and its character must vary 
with the circumstances of the place and the moment. 

I place on the tablc a statcment /riving disgracefully long statistics 
of communal ~ t  for the whole of mdia for the last three years, 
so far as detaIls of the occurrences have been reported to the Central 

~ t. 

Date. 
j •• : .... 

24.th August 192a. .'. Do. ~ , 
":.:r" 

26/28th Augii'Bt;1923 
6f7th t ~  1923 

2latMarohl924 
12th April' 1924 

15th Apnl1924 

Place of occurrence. 

Gonda, United Province& 
Saharanpur, United Provincee 

Agra, United Provinces 
Saharanpur, United Provinces 

Bagalkot, Bombay 
Kandhla,Muzaffarnagar, Uni· 
;.ted Provinces. 

Harpur, United Provinces .• 

28 injured: no deaths. 
Total casualties 296 injured 

and 10 deaths. 
2 persons killed. 
Number of casualties not re-

ported. 
20 injured. 
23' injured. 

Not known. 
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Date. 

11th July 1924 

15th July 1924 
19th July 1924 
16th July 1924 
11th August 1924 
11th August 1924 
23rd August 1924 
30th August 1924 
9/10th September 1924 
12th September 1924 
22nd September 1924 
7th October 1924 

Do. 
Do. 

8th October 1924 
25th January 1925 

11th February 1925 
9th March 1925 
12th March 1925 

16th March 1925 

17th March 1925 
2nd July 1925 

4th July 1925 

2nd August 1925 
18th August 1'925 

Do. 

23rd August 1925 

30th August 1925 

28th September 1926 

13th October 1915 

10th Ocwbel'1915 

and October 1925 
26th October 1925 

!8th OctOber 1915 
February 1926 

7th February 1926 

L61LA 

• QUESTIONS AND ANSWERS • 11 

Place of occurrence. 

Balliamran, Delhi Idgah 

I Kohna. 
Sadar Bazar, Delhi 
Juma Musjid, Delhi 
Lilooah, BamaDgll(:hi 
Amethi, United Provinces 
Sambhal, United Provinces 
Bhagalpur, Bihar and Orissa 
Nagpur .. 
Kohat 
Lucknow .. 
Saharanpur, United Provinces 
Allahabad 
Saugor, Central Provineee .. 
Kankinara 
Jubbulpore, Central Provinces 
Khanna City, Ludhiana, 

Punjab, 
Fatehpur, United Provinces 

, Mandai, Viramgam, Bombay I Bagalkot, Bijapur, Bombay 

\ Sadar Bazar Khari Bawli and 
Nayabans, Delhi. 

Do. 
King George's Dock, Kidder· 

pore, Calcutta. 
Talikot in Bijapur, District, 

, Bombay. 
Sholapur District, Bombay .. 
Jalalpur, Fyzabad District, 

United Provinces. ' 
Mirganj, GopaIganj Sabdivi· 

sion Saran, District, Bihar 
and Orissa. 

Titaghur, 24 Parganas, Ben-' 
gal. 

Khamgaon, Central Provin· 
ces. 

BaIu-aich DiBtrict, United 
Provinces. 

Arvi Wardha, District, Cen· 
tral Provinces. 

~tt :  Bellary .. 

AJig&J'h,UlIit«l Provinoes 
Akol&, Berar 

Sholapur, Bombay 
A@ra City, United Provinces. 

Madhi in Pathardi Mahal 
Ahmednagar District, Bom-
bay. ' 

CasualtieB. 

1 Killod 17. mjured 160. 

27 injured. 
Not known. 
Not known. 
1 killed. 
1 killed. 
36 killed, 145 wounded. 
4 killed and 30 injured. 
6 killed and 104 injured. 
8 killed and 110 injured. 
30 injured. 
6 injured. 
81 injured. 
None. 

8 injured. 
3 severely beaten. 
Some injured but detailed in· 

formation not fumished. 
21 injured and 1 killed. 

36 injured. 
38 injured, 4 seriously 1 of 

whom died later. 
No casualties. 

20 injured, one seriously. 
16 injured. 

Injured not known. ' 

9 injured. 

No serious injuries oa1llled. 

29 persons moii'or _ injmed. 
six seriously, qne of whom 
not expected '1;0' recover. " 

40 injured. ,,' 
\ 

3 killed; 5 serioualy wounded, 
22 slightly injured. 

6 killed 130' 'ured. , 
2 ~  ~' AbOut ao 

others slightly injured. 
2 killed and 22 injured. 
1 old man badly' handled by 

mob, not expected to live. 
6 injured not serioualy. 
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DatAl. Place of occurrence. C.asualtiM. 

11th February 1926 Barondi, Patnagiri District, 22 injured,l of whom died. 
Bombav. 

12/13th February 1926.. Rewari, Punjab Sl.'vl.'ral ~ '  and 1 found 

2nd to 12th April 1926 .. i Calcutta.. . . . . 
l'/16th April 1926 .. '/ Sassaram, Shahabad District, 

r j Bihar and Oriasa. 
22nd April to 9th )Iay I Calcutta.. . . 

1926. I 

26th Mil\" 1926. 

dead. 
584 injured and 44 deaths. 
20 pl.'l"8ons ir.jured, 2 of the 

injured dil.'d subRequl.'ntIy. 
391 injuJ"l.'d and 66 killed. 

Total caauaIties belie\-ed to be 
11 killl.'d and ;{2 injured. 

17th ~' 1926 .• \ Kharagpur, Bengal 

1st .Juri'e 1926 . : Hajinagar Paper Mills, 
'\ cutta. 

Cal· 40 injured of whom 3 aerioully. 

22nd .June 1926 .. Damoh, C. P. .. 
Do. .. I A village in Darbhanga Dis· 

. trict. 
22nd .Tunl.']926 

Do. 

23rd June 1928 

Do. 

Do. 
Do. 
Do. 

Mth JUDe 19!tI 

Do. 

Do. 

let July 1_ 
,thJuly 1_ 
15th July 1926 

1Mb ~  
19tb July lQ2t1 
Joth July 1928 
'21st July 1_ . 
22nd July 1926 

Jhusi, village near Allahabad 
Mwudpur, Thana Katra, Mu· 

zatJarpur District. 
Singhuan, Benia.patti Thana, 

Darbhanga District. 
Sbanbrpur, Sursand "Thana, 

Sitama.rbi Sab.DivilliOD, 
" Muzatfarpur District. 

Bihar Sub-Division 
Gaya 
Sibali in Bara Banki DiBtrict 

. United ProvinceL 
Delhi 

Gobindpar ThaDa., Gaya Dia-
trict. 

Katra ",.... llauatfarpur 
Diatrict. 

Pabna 
Do. 

KanIchi •• 
Calcutta •. 

Do. 
Do. 
Do. 

, Pu",ea, Bihar and 0_ 
" Calcutta 

I I 

7 per80na injured. 
, or 5 slightly injured. 

1 killed and nine injured_ 
4 injured. 

4 killecl. 

No injured J"l.'ported. 

No injuri .. reported.. 
Do. 

9 injDnld, 1 eer1oualy. 

Total number injured 63 in-
cluding 3 de&tba. 

Number of ouaaJtiee Dot .. 
JIOIUd. 

2 attacked by mob. 

9 injured. 
10 injured. 
11 injured. 
13 d .. thN and' 109 WOQDdeL 
2 kiiIed". 
6 inj'aredo' • 
1 killed. 
1 injured. 
3 tilled and,10 wouncled of' 
whom 2 died later. 7 00· 
rated caaet of .tabbing f1/ 
which 2 were fatal. 

:Mr. It. Ahmed : Arc t ~ Oovernmcntaware that, if hospita18; 
ehurcbes and mosques are situated Cln the King's' highwaYIi, the HOllo.r-
able the questioner cannot be allowed to pass along the rOl.ld ina ~ 
cession accompanied with music' It is specially provided that King's 
highways eannot be used for that purpose. 

The BODOurable Sir .AleDnder MudctimlUl"! ~ I do not fully under-
stand the import of the HonouTable )(ember'l question. If he meaDB' 
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to imply that in eertain to'WllH there are regulationt for licences of pro-
eessions, I believe he itt Cfm:ect. 

Mr. . Ahmed : Are the Goyernment aware that Lord Lytton made a 
.. tatement to the correspondent of the lV eatrninster Gaette a few days 
ago that the rivalry between the Hindus and Muhammadans ~ 
mg the Indianiation of the serviees is the cause of the communal nots 
and disturbance-s in 1his country 

The BoD01ll'be Sir A1euncler Muddima.u :  I am not aware of that 
statement. 
1tIr. It. O. Roy.: May I suggest that the Honourable the Home Mem-

ber be good ~   to place on the table of this House the reports re-
ceived from the Provincial Governments on these communal riots T 

The HonoUrable Sir Aleunder Muddiman: I must consider that 
matter f  ~ I can give an answer. 
Mr. B. Das : May I inuire, with reference to the reply given by the 

Honourable Member ust now that communal dUputes ought to be 
settled bv the different communities, whether Government do not play 
the part of the third party in fOtrtering the communal disturbances in 
tbe country , 

The Honourable Sir Aleunder .uddhnan :  I should lie the ues-
tion to be repeated. I did not hear the last words of -the Honourable 
)lember. . . 

•. B. Das: Whether the Government do not play tae third party 
in fostering communal disturbances in the country.  . .. 

'  '  ~ HODourable Sir Aleander .  ~: Have 1 rightly under-
stood the. Honourable Member to suggest that the .  ~. foster 
communal disturbances  

Mr. B. as : That is the general impression among the public. 
'the BODoUl'ble Sir Aleunder Muddiman: That is a .eompletely 

mistaen and very wrong suggestion, and I am much distressed that the 
Honourable Member has thought it fit to repeat it in this House.  (Ap-
plilll'le-.) 

Mr.  . Ahmed : Are the Government aware that the Governor 
of Bengal (His Ecellency Lord Lytton) made the statement on the 
opening day of the-last Session of the Bengal Council in Calcutta that 
the goondas were eported from the forcign provinces and the naties 
of the adoining Proyinces were engaged by the Indian merchants under 
the Chamber of Commerce who were ased by the Government to tae 
care of these goonda-s in their employment, so that the people might live 
peacefully 'in the city of Calcutta T ' -

The HODourable Sir AleaDder uddiman : The uestion. ~  
the eport of goondas should, I thin, be addressed to my Honourable 
friend the Commerce Member .. 

ISSUE OF RETURN TIC ETS ~ THB EAST INDIAl RAn,WAY • 
.. 2 ..... w.hd lt1dMr 0IIaa(a: ~) 'Doe. the But lbdiu Rail-
~  '   issue tetlirll t  c  t  ~ thit is tetl '  ~c   fares for th8 il)ubl, 
Ourney' .  . 
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(b) Is it a fact that such tickets are i88ued from only a few statiODI 
to a few other stations T Will Government give a list of such stations or 
say whether such list is published in the Railway Guide T If it is not 
published how can the public ascertain the names of such stations T 

(c) Is it a fact that sach return tickets are issued from Howrah 
(Calcutta) to Delhi and back, but are not issued from Delhi to Howrah 
and back T If so, will Government please state the reason, if any, for 
this restriction T 

(d) Is it a fact that there is not the slightest indication given in the 
monthly or periodical Railway Guides : 

(i) that such return tickets are issued at all ; 
(ii) of the names of the stations between which, and the condi. 

tions under which, such tickets are issued ; and 
(iii) of the amounts of fares charged for such tickets.! 

(e) If so, why' 

Mr. A. A. L. ParsODl: (a) Yes. 
(b) Return tickets are issued from most of the principal stationa. 

The lists will be found on pages XVIII e to XVIII m of the East Indian 
Railway Time Table and Guide in force from April 1926. 

(c) Yes. Similar conce!l8ions are granted from Dclhi t.o certain sta-
tions bur not to Howrah as the object of the concession iM to increaae 
traffic, and no such increase is at present anticipatM- ~ the issue of 
tickets from Delhi to Howrah. 

(d) (i) to (iii). No. As already st.ated names' of the stations be-
twefln which and conditions under which return tickets are issued and 
the amounts of fares charged for such tickeh; lire given on pages XVIII e 
to XVIIIm of t~  East Indian Railway Time Table and Guide in force 
from April 1926. • 

(e) Does not arise. 

ISSUE OF RETURN TICKETS TO ALL STATIONS ON THE EAST INDIAN RAILWAY, 
ETC. 

3. *Mr. Kamini Kumar Ohanda: (a) Is it fact that while the 
Eastern Bengal Railway issues return tickets to. all stations on that lille, 
return tickets issued by that Railway on the East Indian Railway when 
running the Sealdah-Muttra Express on the latter line are restricted to 
certain stations only T 

(b) Is it a fact that different amounts are charged for return tickets 
from Calcutta if issued from Howrah and Sealdah respectively to the 
same station , 

(c) Do Government propose to consider the propriety of removipg 
toe above-mentioned anomalies? Do Government propose to consider 
the expediency' of extending the issue of return tickl!ts to all stations on 
the East Indian Railway, and also of equalising the fare for the return 
ticket whether ~  from H.owrah or Sealdah if it is to the same 
Station·' 



• 
• QuESTIONS AND A1VSWBB8 • 

1Ir . .&. A. L. P&l'IOm.t: (a) The Sealdah-lluttra Expre&s is an East 
Indian Railway train, starting from Sealdah only for public convenience, 
and the rules of tlte East Indian Railway consequently apply to it. 

(b) 'fhe reply is in the negative. 
(c) As I have pointed out, no anomaly exists. The question of issu-

ing return journey first, second and intermediate class t t~ generally 
throughout the East Indian Railway is at present under the consideration 
of the Railway Administration. • 

The return journev fare by the train mentioned is the same, whe-
ther the ticket is i88ued at Howrah or Sealdah. 

RESERVED ACCOMMODATION ON THE EAsT INDIAN RAILWAY. 

,. ellr. Kamin; Kumar OII&1lda : 1. Do the following roles now 
ebtain on the East Indian Railway ~ reaerved accommodation : 

( (J ) 3 first class and 4 second elaas tickets will aufliee fop reaerviDg 
a first class and second class compartment respectively, 
from Howrah, but not to Howrah' . 

(b) The tickets must bea1-'cOnaeeutive numbers and a return ticket 
will not count towards reserving the compartment , 

2. Will the Government please state the reason, and also the rea.son wq 
3 first class tickets will reserve one compartment from Howrah to Delhi 
but 4 tickets will be needed to reserve a similar compartment from Delhi 
to Howrah , 

3. Is it a filet that return tickets will not do to reserve a compartment , 
Do Government propose, to remove the above-mentioned anomalies , 

4. Do Government propose. to consider the propriety of introducing 
the rule mentioned in «(J) of part 1 of this question on the Eastern Bengal 
Railway and the Assam Bengal Railway , 

Mr. A. A. L. ParaoDl: 1 (a) As an experimental measure the East 
Indian Railway allow reservation from Howrah to any station on the 
East Indiall Railway system of a first class compartment on payment of 
3 ordinary first class fares and of a second cIa. compartment on pay-
ment of 4 ordinary second class fares. 

1 (b) and 3. Tickets need not bear consecutive numbers. Ordinary 
return tickets, but not tickets i88ued at special concession rates, are 
admitted. 

2. As stated in :my answer to 1 «(I) above, the concession has ~ 
introduced experimentally only and its extension will depend on its 
proving a success. 

4. 'Nle success attending the experiment so far has not been such 
as to justify the Railway Board auggesti.Dg to the Agents of the Railways 
mentioned that they should introduce somethintr OD similar lines. At 
~ t the .reservations have averaged only .three a lJlonth f t~ .. 
and twelve a month second cllUlll. <. 
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PAUCITY OF TRAINS AND INADEQUATE ARRANGEMENTS FOR THE SUPPLY O:r 
DRINKING WATER ON THE BENGAL AND NORTH WESTE1\N RAILWAY. 

5. ·Raja Raghunandan Prasad Singh: Has the attention of the 
Government been drawn to a correspondence headed "Grievances of 
B. N. -W. Railway Passengers" published in the Searchlight of Patna of 
the 9th June last' If so, do the Government propose to take prompt 
steps to inquire into and remove the grievances, if any, about the paucity 
Qf trains connecting main lines and about the inadequate arrangements 
for the supply of drinking water at stations' 

Mr. A. A. L. Parsons: Government have not seen the issue of the 
Searchright mentioned by the Honourable Member. If he will sup pi)" 
me with a copy I will send it on to the Agent for his consideration. 

COMMUNAL RIOTS. 

6. 4IRaja RaghuDandan Prasad Singh: Will the Government be 
pleased to state how many communal riots have taken place and where 
during the last three months, and the number of persons killed or wound-
ed in those riots ? 

The HonourAble Sir Alexander l'4uddiman: I would refer the 
Honourable Member to the statement placed on the table in connection 
with the reply I have given to Mr. Harchandrai Vishindas's question 
No.1. 

EXPORT OF CATT:r.E. 

7. ·Raja ~  Prasad Singh: Will the Government be 
pleased to state how many head of cattle of different descriptions have been 
exported from each province since January 1926 to the end of June 1926 , 

The Honourable Sir Charles Innes: The Government have no in-
formation beyond that contained in the .Monthly Accounts of the Sea-
borne Trade of India which will be found il'l the Library. 

THE CALCUTTA PORT TRUST LOAN OF ONE CROBE. 

8. ·Pandit Shamlal Nehru: Has the attention of the Government 
been drawn to : 

(a) The article under the caption" Calcutta Port Trust Loan" in 
Commerce, dated 3rd April 1926 ; 

(b) The articles under the captions" Calcutta Port Trust Loan" 
and "UI18ouild finance" in Commerce, dated 10th April 
1926 ; 

(c) The article under the caption " Calcutta Port Trust Loan" in 
the Times of India, dated 13th April 1926 ; and • 

(d) The article under" Local Bodies " in the Pionee,., dated 17tla 
May 1926 , 

The Honourable Sir Charles Inn.: (a), (b), (c) and (d). ~ 
reply iliJ in the affirmative. .• 
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THE CALOUTTA PORT TRUST LOAN. OF ONE CRORE. 

9. ·Pandit Shamlal Nehru: (a) Are the Government aware that 
the general view on the recent flotation of a one crore loan by the Com-
missioners for the Port of Calcutta at 97 per cent. on a 5} per cent. basis 
is the same as the Statesman's view that " it is impossible to avoid the 
(lpinion that the loan could have been floated on a cheaper basis" T 

(b) Is it a fact that a leading Bank, namely, the Central Bank of. 
India, Ltd., offered to underwrite the whole issue at a rate which was one 
per cent. more favourable than the rate of 5} per cent. at 97 ; that, in 
any case, the Bank requested a counter-offer ; that the Port Trust did 
not give any counter-offer but announe.ed the loan ? 

. (c) Are Governmell.t prepared to cause an inquiry to be made as to 
why the Commissioners deemed it fit or necessary to take no notice of 
the request of the Central Bank of India, Ltd., for a counter·offer , 

(d) Are the Government aware that the loan which was issued at 97 
.tands to-day at 107112 , 

(e) Do Government propose to take steps to lay down some uniform 
procedure in respect of the loan programmes of local bodies on the 
lines Gf ;the suggestion in the Pioneer ~  to in 'he previollS ques-
tion' I 

'1'heHonourable Sir Charles Innes : At present the Government of 
India are not directly concerned with the details of loans issued by t ~ 
Calcutta Port Trust. Their control over such issues is directed merely 
to seeing that their owhborrowing programme is not ·affeCted. I under-
stand, however, that Finance Department has under consideration the 
general ·question of the method and practice of borrowing by large local 
bodies. 

EXTENSION OF THE BAUSI RAILWAY TO BAIDYANATH DHAM AND SAINTHIA. 

1 ~ *Raja Raghunandan Prasad Singh: Has the attention of the 
Government been drawn to the suggestion made in the correspondence 
headed" Bhagalpur Notes" published in the HindustulI· t~  of June 
13th, 1 ~  about the extension of the Bausi Railway to Baidyanath 
Dham and also to Sainthia via Dumka (Santhal Parganas) f Do the 
Government pro pOISe to accept the suggestion and give effect to it at an 
early date Y 

Mr. A. A. L. Parsons: Government have seen the article in the 
Himdustan Times referred to. Investigations regarding the Bausi Naya 
Dumkll and Sainthia Railway project are already in hand and those for a 
chore'!. line oft' this railway to connect with Baidyanath Dham are about 
to be carried out. If, as a result of these investigations, the projects are 
found to be remunerative, their construction will be undertaken. 

SUPPLY OF ICE AND WATER TO THE RAILWAY 'TRAVELLING PUBLIC. 

11. .....aja Raghunandan Prasad Singh: Do the Government pro-
pose to arrange that ice and water may be available in the different 
t ~ themselves at least during the hot season, so as to remove the· 
inconvenience felt by railway travellers for want of arrangements for" 
the supply of cold water at most stations during the hot season T 
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Mr. A. A. L. Parsons: There are already ice vendors on a large num-
ber of trains and some Railways are, I believe, experimenting with the 
syst'3m . of travelling watermen, though previous experiments in this direc-
tion have not yielded good results. But I can assure the Honourllul(' :Mem-
be!' that Hailway Administrations and their Local Advisory Committees 
give const:mt attention to the question of providing adequate supplies of 
icf' and wEtter to railway travellers. 

()ONTINUANCE OF THE EXISTING LEAVE RULES TO MEMBERS OF THE EAST 
INDIAN RAILWAY WHOSE SERVICES WERE RETAINED ON THE ~ 
OF THE MANAGEMENT OF THE RAILWAY TO THE STATE. 

12. *Oolonel J. D. Orawford: (a) Is it a fact that the Railway 
Board issued in 1924 a memorandum guaranteeing to the members of 
the East Indian Railway Company whose services were retaine'd by Gov-
ernment on the taking over of the Railway the continuance of their 
existing leave rules , -

(b) Is it a fact that in 1925 the Railway Board authorised the Agent 
of the East Indian Railway to assure the staff that the service agree-
ments sent them for signature were not intended to modify the terms 
stated by the above memorandmt , I 

(c) Is it a fact that the Railway Board have since ruled that 
efnployees under the East Indian Railway rules will not be granted more 
than six months' leave from the date they are pronounced medically 
unfit' 

(d) Does the Railway Board by this rule intend to reverse the deci-
sion contained in the statement made in sub,paragraph (c) of their 
memorandum of 1924 to the effect that " they have therefore decided to-
offer to them the continuance of their existing leave rules and condi-
tions " T 

Mr. A. A. L. Parsons: (a) and (b). Yes. 
(c) 'rIle answer is in the negative. Under the rules of the East Indian 

Railway Company an officer retiring with less than 20 yenr.;' sen'ice was 
not enti1led as of right to leave on retirement, but the Board of Directors of 
the Compllny had discretion to grant such an officer on retirement the 
privilage leave due to him and Ilny furlough earned by him up to a limit 
of 18 months.. This rule is still in force except that the position of the 
Board of Directors is now occupied by the Railway Board. who have there-
fore to (·omider in each case, as it comes before them, what Itmount of leave 
it is in the circumstances reasonable to grant. It so happens that in two 
ou.t of the three cases that have come before them c~ the I<}ast Indian 
Railway caIne under State management, they decided to iI:mction furlough 
up to 6 months. But it must not be understood from this that they in-
tend in future to preclude themselves from sanctioning either more or less 
than 6 months' leave ; they propose, as indeed the rule requires, to deal 
with each case on its merits. 

(d) PIt'ase see the answer to (c). 
Lieut.-Oolonel B. A. J. ~  : Will the Honourable Memqer kindly 

inform the House whether it is a fact thlit the leave Slid furlough rules 
which obta:in on the East Indian Railway, so far as Europeans are COD-
eerned, are more liberal than any rules enjoyed by any tJ. JI,al'hnent or ser-
vice in India' 
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Mr. A. A. L. Parsons: No. 
Lieut.-Colonel H. A. J. Gidney: Is it a fact that on the East Indian 

Railway three sets of leave rules for subordinate employees are in force, 
one for Europeans, another for Anglo-Indians, and the third for Indians T 

Mr. A. A. L. Parsons : I am afraid that I must ~  for notice of 
ihat quei'oti'Jll. I do not remember'at the moment. 

Lieut.-Colonel H. A. J. Gidney: Is it a fact that in the category of. 
European are included European covenanted hands, domiciled ElVopeans-, 
'Europeans enlisted in India, and fair-complexioned Anglo-Indillns , 

Mr. A. A. L. Parsons: I must again ask for notice. 
Lieut.-Colonel B. A. J. Gidney: Is it a fact that there are instances 

()ll the E8flt Indian Railway in which one brother ..... 
Mr. President: Order, order. The Honourable Member may ptlt 

down these questions on paper. 

GRANT OF REBATES TO UNITS BY THE ARMY CANTEEN BOARD. 

13. *Colonel J. D. Crawford: (a) Will Government please state 
the scale at which rebates have been granted to units by the Army 
Canteen Board , 

(b) Is the average of these rebates the same as, in excess of, or 
lower than the average rebates granted by the old 'contractors T 

(c) Have rebates due to uilKs been paid in full T 
(d) Do Govjlrnment propose to compensate units for any loss that 

has been incurred by them under the Army Canteen Board T 
Mr. E. Burdon: (a) Rebate is paid by the Army Canteen Board, 

India, at the rate of 7! per cent. on all cash received on account of 
messing bills and cash sales to British troops, except in the case of 
cash sales to officers messes and certain 6ther customers on which a 
discount of 5 per cent: is allowed. 

Rebate at 5 per cent. is paid on all cash received Ilt Institutes con-
ducted for Indian troops. 

(b) The average of the rebate paid by the Army Canteen Board 
(India) is approximately the same as that granted by the contractors. 
Some units now receive more and others less. Rebate was paid by 
contractors on a " per capita" basis, while the amount paid by the 
Army Canteen Board (India) varies according to the amount of the 
sales. 

(c) Yes. 
(d) In view of the reply which I have just given to part (c)r this 

question does not arise. 
Mr. It. C. Roy: May I ask 1.he Army Secretary what is the ap-

proximate figure of rebate? 
• Mr. E. Burdon: It is in the neighbourhood of Be. 2-8-0 per head. 

Mr. It. C. Roy : But what is the monthly rebate' I undeFStand 
that it is roughly Rs. 1,200 a month paid by the Canteen Board . 

•. President : The Honourable Member is giving infornratioB, not 
seeking it. 
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, ~ QFTHE REPORT OF THE ROYAL COMMISSION ON CURRENCY. 

14. *Mr. B. nas: (a) Will Government be pleased to state when 
theY' expect to publish the Report on the Royal Commission on Currency , 

(b) Will Government be pleased to state if they intend to bring up 
the Report in the current Session for discussion in the Assembly , 

The Honourable Sir Basil Bla.ckett : I shall answer questions Nos. 
<14, 15 and 35 together. The intentions of the Government of India 
have been set forth in the Press Communique issued on the 4th instant' 
·simultaneously with the Report of the Commission. 

Mr. B. Das : Will the Honourable Member be pleased to state why 
'Government did not see their way to publish the appendices, as men-
-tioned in the minnte of dissent by Sir Purshotamdas Thakurdas, for 
public information' 

The Honourable Sir Basil Blackett: The appendices were published 
immediately on their receipt from England. The reason why they were 
not published before was that they were not received. 

Mr. B. naa: Are they available for onr information , 
'i'he Bono1ira.ble Sir Basil Blackett : Copies are placed in the Library 

-for those Honourable Members who may desire to see them. 
Mr. ltL A: JUI,nah: How many ~  are there' 
The Honourable Sir Basil Bla.ckG\,: That is a sum which I will 

leave the Honourable Member to work out for ~ f. -
Mr.M. A. JiDna.h : Will the Honourable Member tell us how lon.r 

it will take for an ordinary man to go through the' appendices? . 
. . The Honourable Sir -Buil Blackett: Mr. Jinnah being an ordinary 

man ·can no doubt find out -for himself. 
~  OF THE CONTROL OF THE CURRENCY DEPARTMENT TO THE IMPERIAL 

BANK OF INDIA. 

t15. *Mr. B. Das: (a) Will Government be pleased to state if they 
:have decided to transfer the Currency Department to the control of the 
Imperial Bank Y 

(b) What steps, if any, are being taken to convert the Imperial Ba.nk 
of India into the State Bank of India Y 

DISCUSSION BY THE LEGISLATIVE ASSEMBLY OF THE REPORT OF THE ROYAL 
COMMISSION ON CURRENCY. 

t35. *Mr. B. Venkatapatiraju: Will the Government be pleased to 
:state whether they propose to plaoo the report of the Currency Committee 
.before the Assembly for discussion during the August-September Session' 

LEGAL PROCEEDINGS AGAINST THE ALLIANCE BANK OF SIMLA, LIMITE:9-

'16. *1Ir. B. Das: (a) Will Government be pleased to state if the 
Secretary of State for India has any legal suits -pending against any 
ef the .DirectOrs of· t ~ AUianee·,Bank -of ·Simla, 'Limited" .. - , 

tFOE J"fJply-afJ8 Dlply to Q. No. 14. 
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(b) Is it a fact that the Boulton Brothers were found not guilty> 
in a British Court , 

(c) What were the total expenses incurred on these prosecutions f 
Are these expenses to be borne by the Government of India ! 

The Honourable Sir Jasil Blackett: The reply to part (a) is in the 
negative and that to part (b) is in the affirmative. As regards part 
(c), the total charge ag-ainst Indian revenues in connection with the 
prosecutions was £2,661-3-5. 

LIQL'IDATION OF THE ALLIANCE BANK OF SIMLA, LIMITED. 

17. *Mr. B. Das : Will Goternment be pleased to make a statement 
to the House on _ the liquidation of the Alliance Bank of Simla f Me 
there any liabilities to be paid by the Government of India on the same f 

The' Honourable Sir Basil Blackett: I would invite the Honourable 
Member's attention to the reply given by me on the 8th September 1924 
to his question No. 1870 on this subject. I then made it clcal' that, as 
t ~ Liquidators were able to pay a 50 per cent. dividend, the Government 
of India were free from any tinancjal liability whatever in respect of their' 
guarantee to the Imperial Bank of India. 

OCCUPATION BY AN INDIAN OF THE POSITION OF AGENT OF ANY OF THE STATE' 
, RAILW+.YS. 

18. *Mr. B. Das : Will Government be pleased to state if any Indian: 
is at present occupying the position of Agento-f any of the State· 
Railways' 

The Honourable Sir Charles Innes : The reply is in the negative. 
ApPOINTMENT OF INDIANS AS DEPUTY AGENTS OF RAILWAYS. 

19. *1Ir. B. Das: (a) Will Government be pleased to state the' 
names of the Railways (State or Company managed) which have Deputy· 
Agents on their staff f 

(b) Will Government be ~  to state the number of such Deputj"· 
Ageats that each Railway has been allowed to appoint , 

(c) Has any Indian ~  appointed to the post of Deputy Agent.· 
far in any of these Railways , 

M) Have Government considered the question oJ. appointing as 
Deputy Agents any Indian in the Engineering or Traffic Departments , 

The BoDourable Sir Charles Innes: (a) and (b). The nanies of 
Railways (State or Company-managed) which have Deputy Agents on 
their staff and the number of Deputy Agel1ts on ·each are given below ~:~

Assam Bengal Railway 1 
Bombay, Baroda and Central India Railway 2 
Bengal Nagpur Railway - 1 
Eastern Bengal Railway .. 1 
East Indian Railway 2 
Burma Railways 1 
Great Indian Peninsula Railway 2' 
Madras and Southern Mahratta Railway 2 . 
North-Western Railway 2 
Rohilkunq and Kumaon Railway f-
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(c) No .. 
Cd) These appointments are made by selection from officers of the 

requisite experience and qualifications .. 

APPOINTIIENT OF AN INDIAN ACCOUNTANT GENERAL AS AN AGENT OF 
A RAILWAY. 

20. *1Ir. B. Daa: (a) Is it a fact that an Agent of a Railway 
.need not be an Engineer in every case , 

(b) Is it a fact that Agents have been appointed from the rank 
of railway accountants , I . . 

(c) Have Government ,ever eonsidered the question of appointing . 
any Indian Accountant General of Railways as Agent of a Railway t 

The Honourable Sir Obarles Innes: C II) and (b) The reply is in the 
atlirmative. 

(c), These are selection appointments and the best officer available 
is appointed when a vacancy occurs. 

APPOINTIIENT OF INDIANS TO SUPERIOR POSTS ON RAILWAYS. 

21. -Mr. B. Daa: (a) With reference to the reply to starred ques-
tifll1 No. 1007 of 26th February' last,will Government be pleased to state 
what is. the total number of recruitments for superior posts on Indian 
Railways for 1926-27 and what has been the proportion of" Indian 
recruits T 

(b) Will Government be pleased to state the number of sucli officers 
taken by respective State Railways giving the number of Indians and 
IlOJl-Indians , . 

'l'he Honourable Sir Charles Innes: (a) and (b) Full information 
with regard to recruitment for the Superior Services of State Railways 
for the year 1926-27 cannot be furnished now. The present position is 
that we have so far recruited 8 officers, of whom 5 are Indians.. These 
dicers have been posted to the following Railways :-

I 

1 Royal Engineer (European) Great Indian Peninsul .. Rail-
way. 

1 Assistant Officer Commercial (hdian) lreat Indian PeninsuJ.a Rail-
way. . 

2Probationary Eleettieal EngineersNorth-Western Railway. 
(Indian). 

1 Probationary 
(Indian). 

Electrical Engineer East Indian Railway. 

1 Probationary Assistant Controller of treat Indian Peninsula Rail" 
Stores (Indian). way.' 

l Assistant Signal Engineer (European) North-Westera Railway. 
l Assistant Coal Superintendent (Euro-State Railways. 

pean). 
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As far as can be foreseen at present, Government will probably 
recruit 51 more officers consisting of-

21 Civil Engineers. 
11 Transportation (Traffic and Commercial) Officers. 
4 Bridge Engineers. 
5 Signal Engineers. 
4 Electrical Engineers, and 
6 Mechanical Engineers. 

The recruitment of 21 Civil Engineer officers will be as follows :-. 
2 Royal Engineer officers. 
7 European officers to be recruited from England of whom 3 

are due on last year's indent. 
9 officers of Indian domicile to be recruited in India of whom 

2 will be from Roorkee. 
3 subordinates to be promoted. 

The 11 Transportation (Traffic and Commercial) officers will be 
recruited as follows :-

1 Royal Engineer officer. 
2 European officers to be recruited from England. 
6 officers of Indian domicile to be recruited in India. 
2 subordinates to be promoted. 

For the 6 Mechanical Engineer appointments the provisional arrange-
ment is to recruit 5 Indian apprentices and 1 Production Engineer who 
is-,being obtained from England. This is subject to alteration as the 
cadre is at present under revision. 

As regarns Electrical EngineerS, 2 are beiD.,i rec'rwtecf from"EngI&iid 
and 2 more probationary Assistant Electrical Engineers will probably 
be recruited in India if men of suitable qualifications can be obtained. 

Excluding one Signal Engineer appointment to which it is proposed 
to appoint a subordinate, the Secretary of )~ : :  has been asked to 
recruit Bridge and Signal Engineers in Eng , as suitably qualified 
candidates are pot available in thiacountry. I may mention thilt 
Indians. are also eligible for recruitment by the Seeretary of State in 
England for these as well as for the appointments in tile Mechanical 
Engineering Department. 

IBxPENDrnnut BY COKPANY-KANAGED R.uLWAYS ON THE GRANT OJ'THE 
LEE COIlIU88ION'S CONOI:88IONS TO THEIB SUPEBlO& OJ'lllCEU. 

22. *1Ir. B. Du: (a) Will Government be pleased to state if.II the 
Company-managed Railways have accepted the reeommendatioDS of the 
Lee Commission for their superior officers , 

(b) What is the additional sum that the Compa,ny-managed Bail-
ways will expend on the grant of privileges recommended by the Lee 
Commission , 

(c) Will Government be pleased to state if all such Company-
managed Railways have accepted the principle of recruitment of 75 per 
oent. Indians to' the superior services , ", 
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'!'he Honourable Sir OIa&rles Innes: (a) Yes. 
(b) Rs. 13 lakhs per annum,but the charge will decrease with the: 

progress of Indianisation. 
(c) Yes. 

RECRUITMENT OF INDIANS AND NON-INDIANS TO SUPERIOR POSTS ON COMPANY-
MANAGED RAILWAYS. 

23. *Mr. B. Das: (a) Will Government be pleased to state the· 
number of superior posts recruited this year (1926-27) by respective 

. Company-managed Railways and the number of Indians and non-Indians. 
recruited by each f 

(b) How ~' of such Indian officers are new recruifs and how· 
many of them have received departtnental promotion 1 

(c) In case of departmental promotions from the subordinate staff t~ 
the superior services, does the Railway Board satisfy itself that officers so 
promoted are duly qualified and are not obstructing the chances of yotmg 
qualified recruits , 

The Honourable Sir Oharltiti;;me.: (a) and (b). Information for 
the year 1926-27 is not available. A statement giving tlie informatioD 
for the period from 1st April to 30th June 1926 is, however; pl.&ced on the-
table. 

(c) The promotion of subordinates to the Superior Services of the 
Company-managed Railways rests entirely with the Boards of Directors; 
of the Companies and the Government of India' are not concerned. 

Sf"'emenf s1r.otDing tM number of Indian and· fIOfI-Indiall'r officer. r .... 
crvited by the Compa,tly-tlJorked BoMwo,ys du,;,.g tlie period ,ro*· 
1st April 1926 to 30th JUf16 1926. 

·Number of IDdian reomt&.1 Number of DOn-India 
recruite. , BaiI_,... Remwldr.. 

8ubordi· 8ubordi· 
Appointed nate. APJ:iuted nate. 

direet. promoted ·reet. promoted 
fP!'l'IIIIIDBIItIy. ,pe1'III&IIuntly. 

I 

A.am Beng&l. .. 1 I I 1 

Bengal Nagpur .. 2 I .. 
Benpl& North Wuatem .. • r .. .. 
BOmbay, B&roda and I- 00 J- ~ t  

Central Iadia. f mtlle 
teTraq at.. 

BurJII& .. -- It .. t Bul'lD8ll. 

Madru and Southl"rn .. 
Mahratta. 

RohiIkaDIland KUlllllo" .. 0- 2 

Boath Indian .. 1 2 t 
1- .. 



QUESTIONS AND ANSWERS. 
• I 

PERSONNEL OF THE LOcAL ADVISORY COJUlITTEES APPOINTED BY THE BENGAL 
NAGPUB R.&n.WAY AT ADM, NAGPuR, C.u.ctn;rA AND VIZAGAPATAlI. 

24:. *Mr. B.I) .. : (a) Will Government be pleased to state the dates 
on which the Bengal Nagpur Railway appointed the personnel of their 
Local Advisory Commitees for the four centres-Adra, Nagpur, Calcutta 
and Vizagapatam , 

(b) Will ~ t be pleased to lay on the table a list of members 
of these Local Advisory Committees of the Bengal Nagpur Railway f 

«('.) Have these Advisory Committees held any sittings so far f If so, . 
how often' 

Mr. A. A. L. P&r8OI'l8: (a) and (b). The Agent is now engaged in 
selecting members of the Calcutta and ~ t  Local Advisory 
Committees: After these two Committees have been con8tituted the 
establishment of the two other Committees will follow. 

(c) No. 
Mr. K. Ahmad : Do Government propose to consider seriously the 

question of the appointment of member8 for these Advisory Com-
mittel's! Is it not propel' for them to nominate able and experienced 
persons to be members of these Advisory Committees' 

" -
Mr. A. A. L. Parsons: We have already got able and experienced 

membcrs on our Advisory Committees. 
Mr. K. Ahmed : But are t~ ~' all men of ability and experience, Sir, 

with what knowledge ~ . . . , 
APPOINTMENT OF LOCAL ADVISORY COMMITTEES 'BY TUE ·B:E:..'iGAL 'N:AGPUR 

RAILWAY FOR THE ORIYA-SPEAKING TERRITORIES TRAVERSED BY THE 
RAILWAY. 

25 *111'. B. D .. : (a) Are Govemmentaware that the ·people of 
Oris!Yl feel very much aggrieved that no town of Orissa has been chosen 
as one of the centres of these Local Advisory Boards T 

(b) Is it a fact that the Bengal Nagpur Railway traverses large 
Oriya-speaking territories and handles large mineral resources of 
Orissa? 

Mr. A. A. L. ParsoDl : The location of these Committees is a matter 
for the Agent to decide .. 

A copy of the 9uestion has, however, been forwarded to the Agent, 
Bengal Nagpur RaIlway., .' • 

AMALGAMATION OF THE ORIYA-SPEAKING TRAC'I's. 

26. *Mr. B. D .. : (a) Will Government be pleased to state if they 
have come to any decision on the Report of the Phillip-Duff Commission 
regarding the amalgamation of the Oriya-speaking tracts' 
, (b) Is it a fact that under section 52A of the Government of India 

Act, the Governor General hi Council can transfer part of any district 
from 'one Pro"inee to another t 

MILA B 
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(e) Are Government considering the question 'Of applying section 52A 
of the Government of India Act to the Oriya speaking tracts' 

The Honourable Sir Aleund.er Jluddiman: (a) No. 
(b) I do not read section 52A of the Government of India Act as 

conferring this power on the Governor General in Council. 
(c) Does not arise. 
Mr. B. Das : May I enquire if Government .are aware of the fact 

that the letter they circulated to Provincial Governments was utilised 
• for electioneering 'purposes by a Madras Minister and was circulated 
broadcast in his c t t c~ . a fact which was commented upon in 
tht' )ladras Paper:.; ? 
The Honourable Sir Alexander Muddiman :~  Sir, I am not aware 

of that. 
Mr. B. Das : Will the Honourable Member kin'dly enquire . into thl' 

fact? It was published in all the Madras papers, especially the Hindu. 
anG Sll'arajya. 

The Honourable Sir Alexander Muddiman: If the Honourable 
Member will give me full details, I will be in a position to enquire into the 
ma:ter. 

CmCUUTION OF REPORTS OF COMMITTEES AND COMMISSIONS TO MEMJ!ERS OF 

THE LEGISLATIVE ASSEMBLY. 

27 *Mr. B. Das: (a) Will Government be pleased to state which 
offi<:'!er of any particular Department of the Governm-eIJlt of India decide" 
whether a particular report of a Committee or qom.mission relating to 
that Department will have to be circulated to the Members of the 
Assembly. . • 

(b) Is the Honourable Member in charge of the Department consulted 
in every case f 
The Honourable Sir Alexander Muddiman: (a) A number of copies 

of all published rellorts are placed in the Members' Library for reference. 
A Member who requires a copy of a particular publication for his 
personal use is given one, under standing orders, if he applies for it. 
Hut it is not the practice to distribute copies of such reports to Member!>, 
whether they apply for them or not, unless the report in question is 
about to be discussed formally in the Assembly. ' 

(11) The ·above procedure is a matter of routine and the orders of 
the Member in Charge of the Department arc not normally required for 
carrying it out. . 

REPORT OF THE RAVEN COMM!TTEE. 

28. *Mr. B. Du: (a) Will Government be pleased to state the 
total.amount of expenditure on the Raven Committee for standardisation 
of railway workshop manufacture ! 

(b) Will Government be pleased to state the amount of ~' 
apent on the pUhlication of this Committee's Report" 

(e) How many copies of this Report were published' 
(d) How many copies of the same have so far been sold to the public T 
(e) How many copies have been distributed amongst ofBcials of the 

Goyernment of India Y 
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:Mr. A. A. L. 1W8ODI: (a) ~. 64,294. 
( b) Rs. 3,446. 

(c) 750. 

(d) 270 copies up to lOOt August 1926. 

21 

(e) Sixty-eight copies of the Report have been supplied to Govern-
ment officials, in addition to which twenty-seven copies have been distri-
buted to the Press, the Legislative ~'  the Standing Finance Committee, 
~  such public bodi!,s as are usually supplied with free copies of Govem- • 
ment publications. 

I 

CIRCULATION OJ' THE REPORT OF THE RAVEN COMMITTEE TO MEMBERS OF'TBE 

LEGISLATIVE ASSEMBLY. 

29. *Mr. B. DaB: (a) Will Government be pleased to state what 
would have been the additional expenditure to the Government if they 
had circulated copies of the Raven Committee's Report to the Members 
of the Assembly ~ . 

(b) Will Government be pleased to state if it is tl!-e Railway Board 
or the Department of Commerce that decided that the Raven Committee 
Report should not be circulated to the Members of the Assembly T 

(c) Is it not a fact that the Railway Board's attitude in the past 
ha"! always been to pigeonhole Reports lest they should attract public 
criticism f  • 

Itr. A.. ~ L. Paraona: (a) RB. 1,062. 
(b) Six copies of the Report were sent. to the Legislative Depart-

ment to be placed in the Library of 11b.e Legislature. 

(c) The reply is in the negative. 

ISSUE OF FIRST CLASS PASSES TO MR. ABDULLA KHAN, SAID TO BE THE GENERAL 

SECRETARY OF THE PASSENGER PROTi:CTJON SOCIETY OF INDIA. 

30. ~: . It: Q. Lohokare: 1. (a) Will Government ple.&&e state 
whether one Mr. Abdulla Khan, said to be from Lucknow, poses as II 
General Secretary of the Passenger Protection Society of India , 

(',) Is it a fact that a first class travelling p8St1 has been issued by the 
Great Indian Peninsula and Bengal Nagpur Railways to one Mr. Abdulla 
Khan, who professes to be the General Secretary of the Passenger 
Protection Society of India, and that it is so being issued continuously for 
the last 10 or 12 years , 

2. Will Go\'ernment please state \!.hether they have given any autho-
rity 01' I.'J'edentials to the said Mr. Abdulla Khan in his capacity as such 

~'  Secretary so as to entitle him to a perrn&Jlent first class travelling 
pass? 

3. Is it a fact that the said Mr. Abdulla Khan calls hima;elf Nawab 
in his ~ ;'c  official letters ! 

4. Is it a fact that the office of the said Mr. Abdulla Khan or the t~ 
EJra] Secretary of the Society can not be traced tQ ~ place, and that the. 
L61LA BII 
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letters addressed to the said General Secretary at the alleged offices at 
c ~  Bombay, Delhi, ~  Simla are retul?led td'correspondents by 

the ~  Letter Office 1 
5. Will Government please sa.y whether any such sOciety exist.s to their 

knowledge and whether the said Mr. Abdulla Khan mayor may 110t be 
the Secretary of the Society ! 

6. Is it a fact that the Chief Inspector of Food on the (ll-eat Indian 
Peninsula Railway is a close relation of the said Mr. Abdulla Khan and 

• has been appointed to the post on recommendations from this Mr. Abdulla 
Khan! 

7. Is it a fact that Mr. Abdulla Khan was making an earnest effort hy 
frequently writing to the authorities of the Bengal Nagpur Railway for 

~ t as Food Inspector on 'behalf of one Mr. Ijaza Ali KidwHi, 
another' of his close relations 1 

Mr. A. A. L. Parsons : Government have no detailed information 
on the points raised by the Honourable Member. Certain Railways used 
to issue passes to Mr. Abdulla Khan, but this privilege has been with-
drawn. The Passenger Protecting- Society is not officially recognised 
by Government abd any work done by Mr. Abdulla Khan on behalf of 
this Society is done on his own responsibility. 

THE "VITA" DROWNING FATALITY. • 
31. *Mr. Barchandrai Viahindas: (a) Is it' a fact that on tht: 4th 

May last six out of the passengers discharged from the British India 
Steam Navigation Company's steamer" Vita ", into Machwa " Naini 
Kichoa " also belonging to the same company, to land at the port of 
Cutch Mandvi were drO\vned on account of stormy weather and high 
seaR? 

(b) Have Government in contemplation any means to avoid such fatal-
ities in future T 

(c) Do Government propose to direct the Steam Navigation Companv 
to provide steam laIDlches in lieu of country sailing crafts for the ~ 
of passengers , " 

(d) Do Government propose to order better landing f ~ t  on the 
shore, say, a pier or quay, instead of the present conditions , 

(e) Have Government in contemplation the recognition of the heroie 
services of tindal Ebrahim who saved so many lives during the •• Vita " 
drowning fatality , 

The Honourable Sir Oharlel lDDes: (a) Yes, but the" Machwa ,y 
in question did not belong to the ~ t  India Steam Navigation Com-
pany. 

(b) and (c). Enquiries are being made regarding the possibility of 
improving the methods of embarkation and disembarkation of passengers. 

(d) As the port in qnestion is not in British' India the Government 
of, India are not in a position to issue orders in the' tt ~ 

, (e) Ye!;. 
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REPRESENTATION OF LABOUR AND THE DEPRESSED CLASSES ON THE PRoVINCIAL 
AND CENTRAL LEGISLATURES. 

32. *JIr. B. V8uJrav.patirajll: (a) Will the Govcmment be pleased 
to state whether the Government of India as stated by Earl Winterton 
pr6pOse to create additional seats in Provincial Councils before the nen 
election for labour and depressed cla88es representatives T . 

(b) Will the additional seats be thrown open for election' 
~) Is it contemplated to enlarge the Assembly representation for· 

Labour and Depressed classes T 
The Bonoarable Sir Al .... and ... ...,imp: (a) and (b). As a result 

of the recommendations of the Reforms Enquiry Committee, additional 
nominated eats have been created in the Madras, Bombay, Punjab and 
C-entral Provinces Legislative Councils for increased representation of 
labour and the depressed classes. For details I invite the Honoqrable 
Member's attention to the Home Department Notifications No. F.-290191 
25-Public to' F.-29019-3i25-Public, dated the 9th August 1926. 

(c) No. 
Mr. B. VeDkatapatirajll : I have not received an answer to (b), as to 

whether they will be thrown open for election. 
The Honourable Sir Alexander Muddiman: If the Honourable 

Member will read the Notification he will see they will not be thrown 
open for election. 

NOMINATION OF A REPRESE]S'TATIVE OF THE INDIAN CHAMBERS OF COlUlERCE 
'TO THE NINTH SESSION OF THE INXERXATIONAL LABOUR CONFERENCE. 

33. *Mr. B. VeDkatapatiraju: (a) Will the Government be pleased 
to state whether any Indian representat.ive of the Indian Chambers of 
Commerce has been nominated or is proposed to be nominated to the 
Ninth Session of the International Labour Conference' _ 

(b) Is it a fact that Mr. Narottam Morarji was appointed as adviser 
to Sir Arthur Froom appointed as the Employers' delegate. and that he 
declined it on the ground that it would be-humiliating to the Indian 
Chamber.s of Commerce , 

(c) Do the Governmeht propose to appoint an Indian delegate to 
represent the Indian shipping interests' 

(d) Is it a fact that Sir Arthur Froo]lJ. was the only Englishman 
who opposed the recommendations of the Mercantile Marine Committee 
with Commander Headlam as Chairmull and Sir John Biles, Naval 
Architect of the Secretary· of State, as a melnber Y 

The Honourable\Sir Bhupendra N&th Kitra.: (a) and (b). The 
Honourable Member is referred to the reply given on the 24th March 
1926 to question No. 1393, asked by Mr. B. Das in the Legislative Assembly. 
Government were not informed of the reasons which prompted 
Mr. Narottam l\{orarji to refuse the offer of appointment as Adviser to 
the Ninth Session of the International Labour Conference, which, I may 
add for the information of the Honourable Member, came to an end on 
the 24th June 1926. 
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( c ) Does .not arise. 
(d) Sir Arthur Froom disagreed only with certain recommendations 

made by his colleagues in Chapter III of the Report of.the Indian Mercan-
tile Marine Committee. 

INDENTS FOR THE PURCHASE OF STORES ON THE INDIAN STORES DEPARl'JIlENT, 
LoNDON. 

34. *l'tIr. B. Venkaapatiraju: (4) Will the Government be pleased 
• to state whether they have r.eceived any protest from the Indian Mer-

chants' Chamber, Bombay, against the manner in which some bf the 
departmental officers were sending their indents to the Indian Stores 
Department, London, particula'i-Iy ·.requiring the pUl'chase of certain 
brands of goods only in preference to all others even of -British make and 
standard at a Jlluch higher cost! • 

(b) Is it a fact that one indenting officer insisted on cement of the 
Associated Portland Cement Company at £11,100 as against £9,900 
quoted by another British firm Y Is it a fact that Indian cement 01 
the same standard cannot be had even in India itself much cheaper T 

(c) Is it a fact that another indenting officer insisted upon Dickinson's 
paper at £ 2,487, fifty per cent. higher than the tender of another firm? 

(d) It is. a fact that pugree cloth waR purchaRed at a higher cost 
when equally good material can be had in India' 

(e) Do the Government propose to take any Rteps to prevent the 
waste of public money and the utter neglect of India's economic 
interests T 

(f) Do the· Government propose to extend the new rules relating 
to the supply of stationery and printing stores for the Public Service to 
the supply of other goods to enCOUl'age l:pdian industries and economise 
expenditure , -

The Honourable Sir Bbupendra Hath Jlitra: (a) Yes. 
(b ) Yes. The cement in question was required for use in Burma 

where circumstances make it difficult for Indian cement to compete. 
(c) Yes. The matter was fully investigated by the Government of 

India and it was ascertained that paper of the quality required was not 
manufactured in India and could not be manufactured by any of the 
exi"ting paper mills in the country. I may also mention for the Honourable 
Member's information that in both these cases the stores in question were 
ordered by offieers under a Provincial Government and that Local Govern-
ments of Governors' Provinces enjoy full powers in regard to the purchase 
of stores required by them. The Government of India have therefore no 
power to interfere in the matter. 

(d) An indent for 6,67,500 yards of khaki pugree cloth was received 
by the Chief Controller of Stores, Indian Stores Department. Of this 
quantity 3,60,000 yards were demanded immediately from stock and the 
balance was to be supplied within a short time. Simultaneous tenders 
wcre called for by the Chief Controller in India and England and the 
resuft was that English prices were substantially lower. . The indentor 
was therefore advised to indent for the pugree cloth on the London Stores 
~ t t. 
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, (e) It has always been the policy of the Government of India to dis-
courage indenting officers from restricting the sources of supply to a 
specified firm or 1J.rms ,.d fo'insist, except in special cases, on their send-
ing with indents full i'Brticulars and designs so as to enable the Stores 
Department to place the orders in the cheapest market consistent with 
efficiency. 

(I) The Rules for the supply ~ stationery and printing stores for 
the Public Service for the most part follow closely the Rules for the 
8upply of other 'articles for the Public Service, and the policy underlying" 
both sets of rules is the same, namely, to encourage the industries of the 
country, so far as iH eODHi&'tent with economy and efficiency. ' 

Mr. B. Du: In view of the fact that the Provincial Governments 
and the Oentral Government are acting independently and are getting 
their stores independently, will Government convene a c f ~  of the 
repre8e'l1tatives of the Provincial Governments and advise them to get 
their stores through the Chief Controller of Stores , 

'!'he Honourable Sir Bhupendra Bath Mitra : The Central Govern-
ment sees no reason to interfere in the matter. 

35. (See after question No. 15.) 
RECRUITMENT BY LOCAL GOVERNMENTS OF THE ~'  REQUIRED' FOR 

THE TRANSFERRED BRANCHES OF THE AnJONISTRATION. 

36. *Mr. B. VeDkatapatiraju: Will the Government be pleased to 
state : 

(a) how far the recommendations of the Lee Commission were 
given effect to , ' 

(b) whether the personnel required for the transferred brs!lches 
of the administration are now being recruited by Locel Gov-
ernments excepting the medical services? 

(c) whether the Secretary of State delegated the powers under 
section 96B of the Government of India Act to enable the 
Local Governments to make rules to regolate the services in 
the transferred fields as well as the Provincial Services' 

The Honourable Sir Aleunder Kudclimall: (a) The Honourable 
Member is referred to the statement made in reply to part (b) of Diwan 
Bahadur M. Ramachandra Rao's question (No. 181) on the 25th August 
1925. Of the outstanding questions mentioned therein, rules for the 
delegation of control over Provincial ~ were published with the 
Home Department Notification of the 1st April 1926 and those for the 
delegation of control over Central Services will probably be made ~  the 
end of next month. As to the establishment of the Public SerYice Com-
mission, the Honourable Member is doubtless aware that. the Chairman 
and Members have been appointed by the Secretary of State in Council 
and that the Commission will begin to function early in October next. 

(b) and (c). The position"is explained in the recent c ~ of 
which I lay a copy on the table. With re,:ard to (r) I should add that 
Local Governments ha,'e not been empowered to make rules regulating the 



32· LEGISloATIVE AS§EMBLY. 118TH AUG. 1926. 

conditions of service of all-India Services, while the sanction of the 
SecretarY of State in CQuncil or the Governor Ge.Jaeral in Council, as the 
case may be, is required to any rule that wouJI' affect adversely any 
existing member of the Services working under Local Governments, 
whether all-India or Provincial. 

OQMMUNIQUE. 
Bome of the mOllt important reeommendations of the Lee Commiaaion were thoee 

"-hieh related to the future of the aervieea operating in the transferred field of admin-
istration. The servieea ehielly affeeted were the Indian Educational Service, the Indian 
Agricultnral Service, the Indian Veterinary Service, the Roads and Buildings Branch 
of the Indian Service of Engineers and the Indian Forest Service in Burma and Bombay. 
The recommenda.tions of the Commiaaion were jlrlltly, that no further recruitment should 
be made by the Secretary of State for these servieea; lIeoondly, that the personnel 
required for these branches of adminilltration should in future be recruited and appointed 
by local Governments. In order to give effect to this policy it was further recommended 
that the Secretary of State should delegate to Loeal Governments under section 96B (2) 
of the Government of India Act anthority to fi::I: the conditions of service and appoint-
ment of these new serviees and to regulate all matters concerning them. 

2. These recommendatioDl were accepted by the Government of India and the 
Secretary of State. Orders were issued soon after the publication of the Lee Com-
m.iasion Report discontinuing all fresh recruitment to these All-India Rerviees. The 
drafting of the necessary rules for the delegation of the Secretary of State'8 power 
to Local Governments proved to be a matter of considerable complE'xity ; but. two 
Resolutions issued recently ~  the Home Department contain rules mude by the 
Secretary of Btatt.' in ('{Ouneil on the !ltb March 1!126 which delegat!' to Loea) GOYl'rno 
ments full powers to ·regulate their provincial services not only on the trnnsferred but 
also on. the r1'8erred side. These powers will now enable Local Go,oernmenb to proceed 
with the policy advocated ~' the Lf'e Commission, namely, tlie building up of new 
prov'.ncial servicea to take the plaet.' of the old AlloIndia Servin's on the transferred 
Bide, recruitment for whieh has, as alreadv explained, been disl'ontinued for 80me 
ti· . me. 

REORGAXIS_,\TIOX OF THE MEDICAL SERVICES. 

37. *Kr. B. Venkat&patiraju : Have' ~  and, if so, what steps been 
taken to reorganise the medical services and constitute a new civil medical 
.service ? 

Mr. I. W. Bhore : The matter is under consideration. 

INDIANISATION OF THE INDIAN CIVIL SERVICE 1ND THE INDIAN POLICE 
SERVICE. 

38. *1Ir. B. Venk&ta.patiraju: (a) hi the matter of the Indianisa-
tion of the Indian Chon Service to the extent of half and half within 15 
years, bas tbe recruitment of 40 per cent. Indians to be direct and 20 
per cent. promoted from the Provincial Service been put into force' Whot 
was the actual number of new recruits in 1924-25 and 1925-26 and how 
many of tbem were Europeans and how many Indians and how many ~ 
moted from the Provincial Services , 

(b ~ In' the recruitment for the Indian Police Service is 30 per cent. 
Indian direct recruitment and 20 per cent. promoted observed' What 
was the actual number recruited in 1924-25 Ilnd 1925-26 of Europeans 
and Indians respectively,- and the numbe)." of Indians promoted' 

The Honourable ~ . Alex&nder lIuddim&D: (a) and (b). The pro-
portion of Indians recommended by the Lee Commission for direot 
recruitment in these services has been adopted beginning with the recruit-
ment for 1925, but the increase in the ~  of posts filled by promotion 
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from Provincial ServiceIJ to 20 pet' ceilt. is being introduced gradually 
as the position in .each province allows. The aetual number of officers 
recruited in 1924-25 and 1925-26 is as follows :-

IJI'DIAlI'S. 

EaropeaDl. 
c~. ; Promoted. • 

- ------- - --------- -------1---------1 ----

liJdjlUl Civil 8ervioe 
7 

3 

16 

19 

Th .. inforn.ation ~  ofticers promoted from the Provincial Civil Service to Iiited -
posts i. being obtained f1'Qm lOcal Govemmente and ,,"iII be furnished to the Honourable 
Memler as 800n &5 it h oomplete. 

{
192-l.25 

As re:a rds the Indian PoliCf! Ser. 
vice. 1925-::6 .. 

HI 8 

14 i 

IXDIANISI-TION OF THE INDIAN FOREST SERVICE. 

5 

II 

I 

39. *Mr. B. Venkatapatiraju: Is the recommendation of recruit-
ments for the Indian Forest Service by having 75 per cent. Indians ob-
served, and how many were recruited in 1924-25 and 1925-26, &uropeans 
and Indians, respectively T 

Mr. J. W. Bhore : Yes; in 1924-25 six Indians and two Europeans ; 
in 1925-26 four Indians and 0111(' Enropean. ; 

INDIANISATlON OF THE INDIAN SERVIOE OF ENCHNEERS. 

40. *l'tIr. B. Venkatapatiraju: Is the recruitment of 40 per cent. 
Indians direct and 20 per cent. promoted observed in the Indian Servit'e 
of Engineers and how many were recruited and promoted in 1924-25 and 
1925-26, and how many Europeans were recruited in the same period , 

The Bonour&ble Sir Bhupendra Hath Mitra : It has only c t ~' 
ht't'll d!'c'id!'d that the 60 pt>r cent. Indian recruitment to the Indian SerYice 
of Engint>el's in the Irrigation Branch in prov!nces in which that Branch 
has been separated from the Buildings and Roads Branch. and in Assam. 
::hall hl' dh·ided into 40 per cent. direct-recruited Indian!! and 20 per 
cent. officers promoted from the provincial engineering services, and that the 
67 per cent. Indian recruitment to the Service in Madras, which is the 
only pro\"ince ,,"here the Irrigation Branch has not been or will not 
~ ~  be separated from the Buildings and Roads Branch, shall be 
dIVided into 45 per cent. direct-rCt'.ruited Indians and 22 per cent. officers 
~ t  from the provineial engineering services. Local Governments 

wIll shortly be informed of this decision. 
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The number of .office'rs recruited and promoted to the Indian Service 
of EBgineen; in 1924-25 and 1925·26 is given below : 

Year. ~ . 
Diroot·recruitt-<1 

~ . 
Promotf'd offi ("-"Til. 

___________ 1. _____ ..-_______ • ______ . ____ _ 

11124-;:;3 •• 11 

.1925-:?ii •• 8 

14 

13 

1 

Nil, but it is proposed 
to promote 4 officers 
with effe-ct from 1st 
October 1925. 

RECRmTHENT OF INDIANS FOR THE POLITICAL DEPARTMENT_ 

41. *Mr. B. VeDkatapatiraju : Is· the recruitment of 25 per cent. 
Indians for the Political Department given effect to and if not, why not f 

Sir Denys Bray : Yes, it is being slightly exceeded. 

RECRUITMENT FOR THE IMPERIAL CUSTOMS SERVICE. 

42. -Mr. B. Venkatapatiraju: Is the recruitment for the Imperial 
Customs Service limited to half, and if so, in the Indian Branch how many 
Indians and how many domiciled Europeans or Anglo-Indians were recruit-
ed in 192a.26 ? 

i 
The Honourable Sir Basil Blackett: Ex-cluding officers promoted 

from the t~ ranks, appointments in the Imperial Customs 
Service are made in the proportion of two 'in India to one in England. 

During the year 1925-26 there were no substantive appointments by 
promotion ; there were three officel"R appointed direct, of whom all were 
lndisns, none being Anglo-Indians. 

RECRUITMENT FOR THE SUPERIOR TELEGRAPH AND WIRELESS BRANCH. 

43_ *Mr. B. Venkatapatiraju : Were 75 per cent. of the Superior 
Telegraph and Wireless Branch recruited in India in 192.'}-26, and if so, 
how many were Indians and how many Anglo-IndianR ? 

The HODoun.ble Sir Bhupendra. Nath Mitra: During 1925-1926 
thf're was no recruitment for the Superior Telegraph Engineering Branch. 
One officer waR recruited for the WircleRS Branch and Jvl is an Indian. 

INDlANIBATlON 0]1' THE SERVICES ON STATE RAILWAYS. 

44. "'Mr. B. VeDkatapatiraju : What steps were taken for Indianifl-
ing the Services on State Railways, and was recruitment of the Services 
in vther Railways improved in the matter of Indianisation, and what is 
the total number and number of Indians and Anglo-Indians actually re· 
cruited in 1925-26 in State and other Railways, ~t  T 

Mr. A. A. L. Panona: (a) The Government of India have accepted 
the recommendation contained in paragraph 42 (d) of the Lee Commission 
Report. 
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The attention of the Honourable llember is in"vited to the Government of 
India Resol'ution No. ~ .  dated 15th July i926, ,published in the 
Gazette of India .of the 17th July 1926. 

(b) 33 oftioors were recruited for the Superior Railway Services 
• -of State-managed Railways in 1925-26, of· whom 12 were Indians and the 

rest Europeans. The lpw proportion of Indians is due to the fact t~t 
the great majority of the appointments were appointments of .M:echamcal 
and Electrical Engineers. Similar information is not available for 
Company-worked Railways. I may however remind the Honourabl& 
Member that the policy of Indianization has been aCcepted by the 
Company-worked Railways only very recently. . . 

t.~ 1 H. A. J. G1dD8.f : Will the Honourable Member kindly 
inform the House, of the Indians who were recruited for the Superior 
Railway Services, hoW' many were Anglo-Indians , 

Mr. A. . .L L. PanoJl8 : I have not got the figures here. 

STOPPAGE OF THE OPEN COMPETlTlVEEXAlUXATlOS FOR THE INDIAN CIYU. 
SERVICE IN ISDu. 

45. "'Mr. B. VeDkatapatiraju: 'Was there any proposal from any 
quarter for stopping the open competitive examination for the Indian 
Civil Service in India, and if so, who recommended it and what is t1!e 
nature of the recommendation and what is the final decision of the Gov-
ernmf'nt 1 

The Honourable Sir AI.UDder MuddimaD : I invite the Honourable 
Member's attention to paragraph 104: (e.) of the Lee Commission's Report. 

The ~t  will doubtless in due eourse be one for consultation 
with the Public Service Commission. 

INTERDEPENDENCE" OF THE MAIN RECOllUIESDATIOSS OF THE LEE COMMISSION • 
• 

46. "'Mr. B. Venkatapatiraju: Ha'\'e the Government given due 
effect to the stateml'nt that the main proposals in the Lee Commission 
Report are vitally interdependent and should be considered as a whole, 
and if not what are the reasons for modifying the proposals so as to pre-
judicially affect Indian interests f' 

'l'he Honourable Sir AleD.Dd.er lKuddimaD : The Government of 
India have always recognised the importance of the statement in ques-
tion, and I am not aware that we have in any way modified the proposals 
80 as prejudicially to affect Indian interests. H the Honourable Member 
will tell me what he has in mind I shall be glad to consider it . 

. " 
AMALOAMATIOS OF THE ORIYA-SPEAKING TRACTS. 

47. *1Ir. B. VeDkatapatiraju : Will the Government be pleased to 
state whether the Government of India received any fresh proposals 
from the Local Governments in regard to the grouping of the Oriya-
!lpeaking areas under one administration after they were returned for 
reconlsideration by the Government of India' . 
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fte Bonourable Sir AlB&1lder KuddimaD, The Government of 
India have addressed the Governments of Bihar and Orissa, Madras and 
the Central Provinces on certain points and their replies are awaited. 

LEGISLATIVE ASSEMBLY. 

BECOMMDDATION8 OF THE lNDIAN TERRITORIAL AND AUXILIARY FORCES' 
COJOllTTEE. 

48. *Mr. B. Venkatapatiraju: (a) Will the Government be pleased 
to state what steps are being taken to give effect to the recommenda-
tions of the Indian Territorial and Auxiliary Forces Committee , 

(b) Have racial distinctions been removed in the constitution 
of non-regular military forces in India including the Auxiliary Force , 

(c) What are the reasons for the delay in giving effect to the 
recommendations which were published on the 23rd February 1925 , 

Mr. B. Burdon: (a) and (b). The views of the Government of India 
on the Report of the Auxiliary and Territorial Forces Committee are now 
before the Secretary of State. Government are unable to make any 
further statement on the subject at present. 

(c) I would invite the Honourable Member's attention to the reply 
given on the 25th January last to part (d) of starred question No. 168 . ... 

INAUGURATION OF A..."\ bmB.N NAVY. 

. 49. *lIIIr. B. Venkatapatiraju: Will the Government be pleased ttl 
b-tate what steps are being taken for the inauguration of the Indian 
Navy for the defence of India's coasts. harbours and shipping TAre 
the recommendations of the Mercantile Marine Committee likely to bE" 
put into speedy operation ? 

Mr. E. Burdon: I presume that in the second part of this question, 
the Honourable Member is referring to the recommendations in Chapter V 
of the Report of the Indian Mercantile ~~  Committee, The decision 
of His Majesty's Government in the matter was announced by His 
Exce-llency· the c ~' in the Council of State on the 9th February 1926. 
But, as has been explained before, much constructive work has to 'be 
done before the Royal Indian Navy can be brought into being. Legisla-
tion is necessary both in England and in India; ships have to be acquired 
and adapted for use in the tropics ; and details of administration, organi-
sation and finance have to be examined and settled. Very considerable 
progress hat> been made in regard to all these matters, but it will take 
some time before final orders can be issued. 

Mr. B. Das : May I enquire, Sir, if Government are going to give us 
a day to .discuss Sir Sivaswamy Aiyar's adjourned Resolution on this 
subject? 

The Honourable Sir Oharles Innes : I will consider the matter in 
consultation with the Leader of the Honse if there is any general desire 
for a further day. 

MINIMUM WAGES OF INDIAN LABOURER8 IN CEYLON AND MALAYA. 

50. *lIr. B. Venkatapatiraju : Will the. Government be pleased to 
state whether an opportunity will be given to ·the Assembly to discuS/; 
the proposals regarding the minimum wages of Indian labourers in 
.c ~  the Malay States and the Straits Settlements , 
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Mr. I. W. Bbore : Proposals regarding the fixation of standard 
minimum wages of Indian estate labourers in Ceylon and Brit.ish Malaya 
have been made after fuB consultation with t ~ Standing Committee on 
Emigration, which, as the Honourable Member is aware, includes Members 
of both Houses of the Legislature. These proposals are now the subject 
uf correspondence between the Government of India and the Colonial Gov-
ernments concerned. An agreement has almost been reached with the. 
Government of Ceylon, and the Government of India hope to issue a 
communique reviewing the points of settlement.as soon as negotiations 
on certain minor points, which are still under diseussio:n, are completed. 
If such agreement is reached before the end of tht' Session, I shall en-
deavour to find an opportunity to make a statement to the House. Gov-
ernment do not consider that any general discussion of the question, is 
necessary. At tilis t ~ it would also be inexpedient, as negotiationlJ aI'e 
still in prbgrt'SS. . 

POSITION "OF INDIAXS IN FIJI: 

51 *Mr. B. Venka.tapatiraju: 1. Will the Government 1te please!1 
to state: 

(a) whether any and what steps wert' taken and with what result 
for the abolition of tht' newly imposed poll-tax on all 
males excepting Fijians in the Fiji Islands , 

(b) whether the Report of the Fiji Deputation of 1921-22 will be 
published at all and if so, when 7 . . 

(c) whether a living wage was secured to Indian labourers in 
Fiji T 

(d) whether any and what steps are taken to provide shipping for' 
those Indian labourers who are entitled to a free passage to 
India Y 

(e) whether Indian representation is secured to Indians in the 
Legislative Councils and municipal bodies f 

(f) whether any and what steps are taken for providing primary, 
secondary and technical education for Indians who are de-
barred from t'ntering the Fi.iiall and European schools 
already in existence for the purpose T 

2. Will the Government be pleased to state whether they han requested. 
His Majesty's Government to permit an official from India to go to the 
Fiji Islands and report about the present actual condition of Indians in 
the Fiji Islands' 

'Mr. I. W. Bhon : The position of Indians in Fiji has been the 
subject of c .~  with the Colonial Office for some time, and the 
Government of India hopt' to be sbIt' to makf a full s.nnounl'ement shortly 
regarding the results of theKe nf'.gotiationK. 

POSITION OF INDIANS IN TANGANYIKA. 

52. *Mr. B. Venkatapatiraju: (a) Will the Government ~  please.«i 
to state the result of the Government of India '8 representation to HIS-
MajestY'8 Government about tht' economic and political condition o£ 
IndiR!lR in the mandated territory of Talllan,yika , 
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(b) Will  the Government be pleased to state whether the Colonial 
Office permitted Indians to keep their trade accounts in an Indian Ver-
nacular, specially Gujaratni, and whether orders were issued by the 
Colonial Office for the renewal of trad.e licences to Indians! 

Mr. J. W. Bhore: (a) The Government of India have not made 
any representations to His t~ '  Government regarding the political 
• condition of Indians in the mandated territory of Tanganyika, or their 
economic condition generally. 
• (b) In reply to question Xo. 93 asked by ~ . B. Das on 26th Angust 
1925. I stated that the Governor of the Territory proposed to appoint a 
committee to investigate the question of trade licenees and the possibility 
of raising by alternative methods the revenue at present accruing from 
the profits t8X. The report of the committee has not yet reached the 
Colonial Office, but section 14 (2) of the Trades Licensing Ordinance, 1923, 
which specifies the languages in which accounts may be kept, remains in 
~ c  pending the receipt and consideration Clf the report of the ('om-
mittee. Government are not aware that local Indians are experiencing 
any difficulty in the matter of the renewal of their trade licences. 

Mr. B. Das : With reference to the reply of the Honourable Mem-
her to part (a), do I understand that in the opinion of the Government 
of India the time has not yet ariBen for representations to His t~  

Government about the economic and political conditions of Indians in 
Tanganyika T 

lIrIr. J. W. Bhore : Will the Honourable Member suggest to me on 
what points representation should be made ? 

Mr. B. Das :  I will do that. 

POSITION OF INDFAN'S IN KENYA. 

53. *1Ir. B. VeDkatapatiraju: Will the Government be pleased to 
state whether they have any information that the c ~ t  of Indians in 
Kenya has imprc:fved and whether the disabilities imposed on them have 
been removed and whether Indians enjoy British citizenship rights there , 

l'tfr. J. W. Bhore : The Honourable Member is referred to the 
relevant portion of the replies given by me on the 26th August 1925 to 
Mr. B. Das' Question No. 96 and to the supplementary question ~  ~  

the same Honom"able Member. I have nothin!!" to add to what I said 
then. 

SAFEGUARDING OF THE INTERESTS OF INDIANS IN EAST AFRICA., 

54. *Mr. B. Venkatapatiraju! Will the Government be pleased to 
state whether there is any prospect of the Southborough Committee 
inquiring into the grievances of Indians in East Africa and whether the 
report of Major Ormsby-Gore makes any reference to the position of 
. IlldinnR there T How do the Government propose to safeguard the interel>t.s 
of Indians there , 

lIr. J. W. Bhore : With your permiBBion, Sir, I shall answer the 
Hononrable ~ '  question in two ~  : 

(a) .AJJ . c~ by. Major the Hon'ble Ormsby-Gore in the ~ 
of Commons on the 9th June '1925, the Southborough Committee has ceased 
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to exist. There is no prospect, therefore, of its conducting any further 
enquiries. 

(b) AB ~ the second part of the Honourable Member's question, 
I would invite his attention to the repl,y given by me on the 26th August 
1925 to the question supplementary to Mr. K. C. N.eogy's question No. 109, 
asked by Sir Purshotamdas Thakurdas on that ~t . 

ROUND TABLE CONFERENCE REGARDlXG THE POLITICAL AND Ecoxmnc DIS-
ABILITIES OF INDIA.'"I'S IX SOUTH AFRICA. 

65. *Mr. B. VeDkatapaUraju : Will the Government be pleased ttl 
state when and where the Round Table Conference will be held to consider 
the political and economic disabilities of Indians in South Africa, and 
,yhat woul(t be its constitution and the terms of reference T What are 
th(' points on .which the South African Union is prepared to co-operate 
and to dil;('uss in greater detail other than those published in the 
cODlDlUllique T 

Mr. J. W. Bhore: As already announced the Conference will meet 
at' Cape Town on December 14th, 1926. Its scope is generally described 
in the formula published in the Government of India's communique. 
dated 23rd April. No further details have ,.et been settled. The person-
nel of the Indian delegation to the Conference is under conside1'lltion. 
The selection of South African representatives is obviously a matter for 
the lJnion Government. 

Mr. B. Daa : Will Government consult this side of the House 
regarding the choice of the ~  of the South African Deputation' 

Mr. J. W. Bhore : I can give my Honourable friend the assurance 
that every endeavour will be made to see that the deputadon is as repre-
sentative as possible. 

Mr. B. Daa : WA it not a fact that during the last Session the 
Honourable Member had said he would be in close touch with the leaders 
of this House over the South African question, and does the Honourable 
M;ember now propose to consult the leaders on this side of the House about 
the pel'Honnel of th(l comilll! rleputatitrl ? 

Mr. J. WO. Bhore : I have nothing further to add to what I haye 
~ ~' said. 

SAFEGUARDING OF THE INTERESTS OF INDIAN LABOURERs IN OEYLON AND 
MALAYA. 

56. *111'. B. VeDkatapatiraju : Will the Government be pleased to 
state whether any and what steps are being taken to safeguard the interests 
of Indian labourers in Ceylon, 'the Malay I!ltates Rnd the Straits Settle-
mentR if they pro pOKe to settle in those countries permanently' 

Mr. J. W. BIlore : As the Honourable Member is aware emigration 
of unskilled Indian labour' to Ceylon, etc., has been allowed on conditions, 
approved by the Indian Legislature which seek to ensure that while work-
ing as a labourer, his interests will so far as possible be adequately safe-
gl!arded. The Govemment of India have appointed Agents in both 
countries to look after the Indian labourer. They are not aware that in 
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either of the Colonies mentioned by, the Honourable Member any obstacles 
exist to the permanent settlement of Indians or that such settlement. in-
volves any deterioration of status. 

CYCLONE IN THE AxYAB DISTRICT OJ' BURMA. 

57. *Diwan Bahadur •. Ramachandra Bao: (4) Will the Govern-
ment be pleased to place on the table the reports if any that have been 
received from the Gov,emment of Burma about the cyclone on the 

• Arakan Coast T 
(b) Will the Government be pleased to state the number of persons 

that died in the cyclone, the approximate value of the property lost in t1!e 
cyclone and the steps taken by the Government of India and the Local 
Government to afford relief to those who have suffered in the cyclone T 

The Bonouri.ble Sir Alexander Muddiman: (a) Co{>ies of reports 
received to date are placed on the table. 

(b) The information asked for iR contained in the reports. .No relief 
was granted from central revenues. 

Copy of a telegram dated the 30th May 1926, from the Govenlfllt'llt of Burma. 10 t11t" 
G01lernmeftf of India, Home Department. 

A severe ""elone aeeompanied by tidal waw is' rt'ported W lIa\"(' dOlu' 1IIU1'h damage 
and caused henry loss of life in Akyab distriet. Dt'tnila are s(,anty owing to break 
down of eommunieations. Fnller report will follow. . 

Copy of a telegram dated the ind June 1926, f/"Om tlte Guverllmellt of Burma, to the 
G01lernment of bldia, Home Deparhllent. 

Continuation my telegram, dated 30th May. CommisB'ioner, Arakan, has telegraph-
ed as follows. Begins. Latest estimate of deaths in "yelone Maungdaw township i. 
~  in 33 villages from Mrawchaung latitude 200 35' to ~ latitude 200 55'. 

, Chief cuualties are Maungdnlla 525, UdlJ,ung 380, Althnngyaw 3,,0, Thabyedaw 200, 
Sheikali 197, Zawmadat 175, Kanbu 150, Padin III and eeven other villages over fifty 
eaeh. Ena.. Governor in Council has plared RB. fifty thousand at disposal of Commie-
B'ioner for relief of sufferers. Further reports expeeted "ithin rIay or two and will be 
commnni',ated on receipt. ' • 
Copy of a telegram No. 446·C., dated the 30th July 19;;6, from t1le Got'ernment of BllrmG, 

to the G01lernm61lt of India, Home Department. 
Your 119·Publie, dated 23rd July, regarding Akyab eyelone 1088 of life, Ak\-ab 

District 2,774. Estimated 10lIl in eattle, rice and seed, gnlin, house property and hoUse-
hold ntenB'i1s is roughly seventeen and half lakhs rupees. Damage to GO\'ernment 
buildings estimated at roughly 85,000 rupees. Damage w private buildings was exten-
sive but . easily repairable. Rupees 50,000 sanetioned by Loeal Government !-:>r 
immediate relief. About a lakh of rupees haa been e.olleeted privately for relief. ·Agn. 
eultural 10IlDIJ up to rupees two lakhs been i88Ued exteuivelv and relief work organiie<I 
OIl COIUItruetion of roadL Full report follows by letter. • 

ROUND TABLE CONFERENCE IN REGARD TO THE SOUTH APRICAN QUESTION. 

58. *Diwan Bahadur M. :Ramachanm Bao: (a) Will the Govern-
ment be pleased to state whether the Government of India have come 
to any decision in regard to the venue of the Ronnd Table Conf('rl'nc .... , 
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in regard to the Somh African question and also the penonnel of the 
Conference from India , 

(b) Will the Government be pleased to state what action the Gov-
epnment of India have taken in regard to the Colour Bar Bill passed by 
the Legislature .of the South African Union , 

(c) Will the Government also be pleased to state whether the 
questions dealt with by the Coleur Bar Bill will come up before the 
Round Table Conference for consideration , 

Mr. 1. W. BIaore : (a) .As I have already stated, the Conference will 
meet at Cape Town on the 14th December next. The personnel of the 
Indian delegation to the Conference has not yet been settled. 

(b) The attention of the Honourable Member is invited to the press 
communique on the subject which was issued on the 4th June last. 

(c) The agenda of business to be disoussed at the Conferen(:c has not 
yet been definitely settled, but the scope of the Conference, as stated in 
the formula agreed upon between the two Governments appears to cover 
discussion of the application to the Indian community in South Africa of 
the principle underlying the Colour Bar Bill. 

Mr .•. A. linnah: Will the Honourable Member indicate the method 
that Government propose to adopt in settling the personnel of the Con-
ference' • 

Mr. 1. W. Bbore : I am afraid, Sir, I cannot at this stage go beyond 
what I have IIlready told the House. I have given the House the assur-
ance that Go .... ernment will endeavour to see that the constitution of their 
deputation will be such as to cover all important interests as far as this 
is possible and will be such as to ensure that the Indian ease will be 
put forward to the best adyantage. 

Mr ... A. linnah: Will the Honourable Member indicate what 
methods the Government will adopt to secure that result , 

Mr. 1. W. Bhore : The method of selection, Sir. 
111' ... A. linnah : I want to know definitely-UIllesa the HO'lourable 

Member wants notice in which ease I shall give him notice-whefher tht" 
Government of India propose to adopt any method for the purpose of 
secllring tiu.[ result, and if 80, how they fare going to do it. Will it be 
a purely executive decision' 

Mr. 1. W. Bhore: I did not hear enctly what was said. Does my 
Honourable friend mean by that question to ask whether the deputation 
will be official , . 

Mr .•. A. linnah: No. My question is very simple. I undenltand 
the Honourable Member has given us an assurance that the personnd 
will be entirely Indian or at any rat.'l sufficiently Indian. 

Mr. I. W. Bhore : I did not say that, Sir . 
. Mr .•. A. liDDah : Will the ~  Member inform this HOU8e 

how he proposes to secure the rosult which he assures us he wants to 
" secure, namely, what method the Government will adopt in selecting 

~ 'personnel of the Conference , 
L61LA c 
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JIr. J. W. Bhore : I have already told my Honourable friend the 
method will be one of selection. The Government will select those' whom 
they consider to be best fitted to represent India. 

Mr. M. A. JiDnah.: Will that decision be arrived at purely 'by the 
executive' 

~. J. W. Bhore : Yes, Sir. 
Mr .•. A. Jimlah: Will they take any steps to secure or consult 

• non-official opinion , 
·Mr. J. W.Bhore : I can give no assurance on that point to my 

'Honourable friend at the present moment. ' 
Mr. B. Das : Will the Honourable the Leader of the House assure us 

that the Government will consult non-official opinion regarding the per-
sonnel of .the deputation , 

'!'he Honourable Sir Aleunder Iluddiman: No, Sir. I cannot give 
any such assurance. The deputation is a Government deputation and the 
personnel will be selected by Government. . 

RECOMMENDATIONS OF THE EXTERNAL CAPITAL COMMITTEE ... 

59. *Diwan Bahadur 111. BamachaDdra 11.&0 : .(a) Will the Govern-
ment be pleased to state t ~ the opinions on the recommendatioD8 
of the External Capital Committee hav.e been received, and will the 
Government be pleased to place them on the table' . 

(b) Will the Government be pleased to state when they propose to 
take action in regard to the recommendations of the Committee' 

. The ·Honourable 'Sir Basil Blackett: (a) Replies have yet to be 
received from five Provincial Governments. . When all have been received 
-copies Will be placed. on. the table. 

(b) ProgreliS is being made in' several direetions, as for example, 
in the matter of estab,lishing an Indian Institute of BankerS. I shall not 
be in a position to make a comprehensive statement on the Report as 
,a whole till the .·replies from Provincial Governments aieleceived; The 
questions involved have also in some cases to be considered in connection 
with the Report of the Currellcy Commission. 

RIOTS AT RAW ALPJNDI. 

60. *Diwan Ba.badurM. B&m&ehandra B&O: (a) Will the Govern-
ment be pleased to state whether they· have received any report from the 
Local Government about the riots at Rawalpindi and their cause, and will 
the Government be pleased to place the same on the table.' 

(b) If so, will the Government be pleased to state the caUMe of the said 
riots , 

The Honourable Sir AleDoDder Jludd;mu: The Government of 
India have not yet received the fill'8l. views pf the Governor in Council 
on these occurrences, and hence I am not at present in a position'to lay 
any papers on the table or to make a definite statement as to the causes 

. of tl!e . riots. 
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INFLUX OF PUNJABIS INTO THE RAILWAY SERVICE IN THE PROVINCE OF SIND. 

61. *Khan Bahadur W ... H1IMUaJly: Has the attention of the 
Government been. drawn to a letter by , J ostice ' published in the Bind 
Observer of June 16th; 1 ~ . c t the influx of Pnnjabis into 'the railway 
service in the Province of Sind' Are the facta mentioned therein cor-
rect! 

OBDEB REGABDUiG ~  EMl'J,.OYllE..'lT OF llATBICULATES . .~  NORTH-
WSSTEU RAILWAy. • 

62. *KhaD Bahadur W ... Bu.nally: (a) Is it a fact that 
the North-Western Railway Admillistr.tion have ruled that no one except 
a Matriculate !Should be employed in the Railway' 

(11) If so, when was, that order passed , 
(t;) . How many' vacancies in the Sind section of the North-Western 

Railway have occurred since that order was paSsed , . 
(d) How many ~ aDd how many PUDjabis have been J!eCl'tlited 

in Sind since the promulgation. of that order 1 
The Honourable Sir OlIarles Innes : I propose to reply to questions 

~ OK. 61 and 62 together. 
I have ,/reen the article referred to hy the Honourable Member. The 

fact is that for many years past a Matriculation qualification has been 
prescribed for ~  to the olerieal statf"on the North Western Rail-
way. Obviously, no reasonable objection can be taken to such a rule, 
but the suggestion in the Sind Observer is that the rule operates unfairly 
as between Sindhis and Punjabis, since it is harder to pass the Matricu-
lation examination of the Bombay University than that of the Punjab 
Unh·ersity. I am afraid that I must ask to be excused from express-
ing any opinion on the point, and even if the facts are as stated, I do not 
see what action the Railway Administration could take. As I have 
said, the nde relating to the educational qualifications of the clerical 
staft' has been in force for a very long time, and I am not prepared to 
collect the statistics which the Honourable llemoor 8::iks for. 

Kh&n BalIadur W. II. H1I8IanaJly : May I know when that rule was 
enacted T 

The Honourable Sir Charles Inn .. :' I am told that it has been in 
force for a long time .. ' I am afraid that is all I can say. 
. Khan Babadur W. II. Bu •• naUy: Cannot I have the year! My 
lDformation is that it is very recent T 

The Honourable Sir OlIarles Innes: I am afraid, Sir, the Honourable 
Member's information is wrong. 

'DI8TRIBUTION 0'" APPOINTMl!:NT8 ON THl!: NORTH-WESTERN RAILWAY AMONG 
CHRISTIANS, HINDUS AND MUHAMMADANS. 

63. *Khan' Bahadur W .•. HuasauUy: (a) Is the Home Depart-
ment Circuhir regwl'ciing the fair distribution of Government service. among 
.various ~ t  applicable also to the Railway Department , 

(b) If so, has the North-Western Railway acted up to that Circular' 
~  d· 
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(c) Will the Government be pleased to place on the table a statement 
showing the number of appointments rendered vacant in ~  North·Western 
Railway since that Circular was issued, and the distribution of such appoint. 
ments among Christians, Hindus and Muhammadans , 

The HODOurable Sir 0IIar1 .. IDD .. : (a) Yes. 
(b) Since the proportion of Muslim subordinates on scales of pay 

,rising to Rs. 250 per mensem and over is considerably higher on the 
North·Western Railway than on any other Class I Railway, and since 
the proportion was higher in 1925 than in 1924, I have every reason to 
suppose that thE' Agent is gh'ing effect to the policy indicated. 

(c) Statistics Ilre already given in an Appendix in Volume I of the 
Annual Report by the Railway Board on Indian Railways showing by 
Railways the distribution among Europeans, Anglo·Indians, Muslims 
and non·Muslims of all appointments the pay of which reaches or exceeds 
Rs. 250 per mensem. I am afraid I cannot add to these statistics in the 
mannE'r suggested by the Honourable Member. 

REFUND TO THE RELATIVES OF PILGRIMS WHO DIED IN THE HEDJAZ OF THE 
AMOUNTS DUE ON RETURN TICKETS. 

64:. *Ihan Bahadur W .•. H1I8Ian&1ly: (a) When was the system 
of return steamer tickets to be purchased by Hajis going to the Hedjaz 
introduced , 

(b) What has been the number of Hajis who purchased return ticketa 
since that date up to the present, and what has been the amount of return 
fare realised f 

(c) How many Hajis have died in the Hedjaz since that date who 
did not use the return tickets ; and what has been the amount of the 
fares on such tickets T 

(d) How much of this amount has been paid back to the relatives of 
the deceased , 

(e) What has been the amount which has lapsed , 
(/) What has been the interest on such lapsed amounts' 
(g) In whose possession is this amount' 
(h) How is it proposed to use or dispose of this lapsed amount to. 

gether with interest , 

(i) Do Government propose to publish a yearly statement after the 
expiry of the Haj season, giving the details above indicated together with 
any others that may be of interest to the public , 

JIr. J. W. Bhore: (a) Since the passing of the Indian Merchant 
~  ~ t) :Act,. 1925, II, pilgrim travelli{lg by the lowest 

class 18 ~  by la.w eIther to purchase a return steamer ticket or pay 
a depOSit for defraYIDj!' the cost of the return voyage unless he is 
exempted from this requirement on the ground that he does not intend 
io return to India within three years. But the practice of purchasing 
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return tickets tin a purely voluntary basis had been in vogue amoll, 
pilgrims for some time , 

(b) to (n. The Government of India have no informaJion. 
(g) and (h).·So far as Government are aware no sum representing 

nnclaimed passage money on account of unused retUrb coupons is at 
present in the pOSHes:,;ion of Go\'cmment. They have no infOrmation as 1.0 
whether any amount of "uch passage money iii in the pOlillieliHion of shipping 
companies. They are, howewr, considering the advisability of issuing rules 
under the Indian Merchant Shipping Act to provide that tlncla.imlld passage 
money or deposits shall in f t~  lapl!e to Government :after a prescribed 
period and be applied for the benefit of the pilgrims. . 

(i) The suggestion of the Honourable l1ember will be c ~ . 

Khan Babadur W .•. HUManaUy : May I inquire if the Government 
propose to ilsk the shipping companies what amount they have in their 
possession at the present moment f 

•. I. W. Bhore: I do not think that any useful purpose will be 
served by making that inquiry. 

Khan BalIadur W ... HURnaDy: I think a very useful-purpose will 
be served. 

Sir Walter WiUIoD: May· I ask, Sir, whether in fixing a ~ c  
rate for return tickets it would not be reasonable to suppose that either 
a railway company or a shipping company would make some profit from 
unused tickets f .. •. 

:Mr. I. W. Bhore : That, Sir, is a general question on which I do 
not feel myself c ~t t to reply. 

:Mr. K. Ahmed: In the case of the Hajis who went to Mecca from 
Bombay and did not return to India at all, or died, will the Government 
be pleased to state their numbers and the amount of money that they 
spent in purchasing return tickets , 

Mr. I. W. Bhore : I am afraid I ~t ask for notice of that question. 

Sir Walter Willaon : 'Vith reference to the answer given by the 
Honourable Member to me just now, is it not a fact that the railway 
companif's do not make ~' return in respect of unused return tickets, 
and why therefore should shipping companies adopt a different policy f 

Mr. I. W. Bhore: In regard to the practice on Railwars, I think 
the ~ ~  should address his ql1l'stion to ~  Honourable 
friend Mr. ParRonR. 

Pa.ndit Shamlal Nehru: Do not the railway ~ ) ;  rf'turn the 
co"t cf' the llIHlsed half (If a return ticket t .~ 10 Iwr (·,·!:t ! 

Mr. 1. W. Bhore :  I am not aware of the pra('tice on Railways. 

Mr. It. Ahmed : In view of the fact that in the Select Committee 
you accepted the view of the majority of the Muslim Members, when 
my friend Sir Walter Willson was present and agreed that the steamship 
companies would immediately l't'turn the money if the ticket was not 
used ... " 
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UNSTARRED QUESTIONS AND ANSWERS. 
LICENCES FOR FIRE-ARMS IN THE DELHI PROVINCE. 

1. 1Jr. Ismail Kha.D.: Will the- Government be pleased to lay o. the 
j.§b1!l. ~ statement in the following form. : 

I I In In In In In In In I -- 1919. 1920.1 1921. 1922. 1923. 1924. 1925. 

Total number of licences granted (new or 
renewed) fQr the P1UpOII8II of aport, 
protection and display in Delhi Prov-
mre. I 

Total nUJliber of 1irenoea granted (new or 
renewed) to dealers allowing them to 
deal m fire.a.rmJI m Delhi Provmre. 

Total number of fire&rlllll imported or the 
total number of fire&rlllll for which" no 
objection cwtiicateB .. were granted 

I to import fire&rlllll by theBe dealers 
into Delhi Provmre. 

'!'he Honourable Sir Alexander lIIuddiman : A statement is laid on 
the table.' .. 

In In In In In In In 
1919. 1920. 1921. 1922. 1923. 1924. 1925. 

1-. 
Total number of licences 186 1,399 1,187 1.275 1,355 1,562 1,ll87 

granted (new or re-
newed) for the pur-
poBeII of aport, pr0-
tection and display in 

I Delhi Province. i 
t 

Total number of licences I 4' 4 1 4 5 5 6 6 grAntecl ~ or re-
newed) to dt'8lers 
allowing them to deal 
in fire-al'Dl8 in 

I Delhi Provinre. 

Total number of fire-&Jmt1I I 926 . 965 1,081 1,202 2,212 2,390 2,349 
imported or the totaJ 
of fire-anns for which 

I 
" rio objection cer-
tificates" were grant-
ed to impollt fire.airm8 

I by. theee dealers into 
Delhi Province. 

I , I 

I ! 
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QUALIFICATION OF THE CHIEF FOOD INSPECTOR OF THE GREAT INDIAN 
PENINSULA RAILWAY. 

2. Dr. K. G. Lohokare : (CI) Will Government kindly say whether 
the recently BtPpointed Chief Food Inspector of the Great Indian Peninsula 
Railway possesses any special qualification for being appointed to luch a 
post' 

(b) Is it a fact that the senior Food Inspector then working was set 
aside in preference to the new incumbent , 

Mr. A. A. L. PILl'IIODI : Government have no information and do not 
intend to call for any as the matter is within the discretion of the Agent. 
But a copy of tIle question and reply will be sent to the Agent of the. 
Great Indian· Peninsula Raifway. 

USE OF THE ~  HIGHWAY FOR RELIGIOUS AND OTHER PROCESSIONS. 

3. Baboo Burial Jajodia: Will the Government concede that aD. 
communities, whatsoever their forms of faith or worship, have every right 
to make use of the King's highways for their religioUs and other processions 
in the manner established by custom and tradition without any molestatiOll 
from any other community f 

OBJECTION TO THE ~  OF MUSIC IN HINDU RELIGIOUS PROCESSIONS. 

4:. Baboo BUDglal Jajodia: (a) Will the Government pleue state 
when the objection against the playing of music in Hindu religious pro-
cessions was raised for the first time in India' 

(b) When did the first communal riot in tbis connection break out , 
(c) Do the Government propoae or have they in eontemplation &QY 

legislative or executive action for a permaneut and, fiDal solution of the 
question of restoration of whatever was tke practice sanctioned by cust.1Ji 
and tradition , 

COMMUNAL RIOTS IN TERRITORIES UNDER THE AmlJ'NISTRATION OF TBB 
GOVERNMENT OF INDIA. 

5. Baboo BUDglal Jajodia: (tJ) Will t ~ Government of India be 
pleased to state the number of communal riots which took place in the terri-
tories directly under their administrative control which were du.e to reli-
~  proeessions and other causes , 

(b) Will the Government be pleased to state the numerical strength 
of the communities invoh·ed. the loss of lh'cs and propertv and other 
casualties involved in such communal riots ~ the last three years , 

COMMUNAL RIOTB.· 

8. B.abGo a1lDC1al ,J&jodia : HIUI. the opinion of the Government 
9f Indiaj been ~~ tf  by any Q.f the ~ c  Administrations in con-
nection with communal riots arid, if so, what·has been the advice or views 
ef the Government of India , 
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POSTPONEMENT OF HINDU RELIGIOUS PROCESSIONS OWING TO CoMMUNAL' 
RIOTS. 

7. Baboo Runglal .Jajodia: Will the GovernD!.E'nt state in boW' 
many cases in territories directly under their administrative oontrol HindUil 
have been denied the right ef taking out religiou proeeui_ ewiag to 
communal outbreaks, and in how many cases religious ~  IJad t(l 
be postponed either on account of the refusal of the authorities to 
arrange proper police safeguards for the conduct of the same 9r the inac-
tion of the police ! 

The Honourable Sir Aleu.nder Mudd;man : I would refer the 
Honourable Member to the reply I gave to lIr. Harchandrai Vishindas' 
question on this subject and to the statement I laid on the table in con-

• nection therewith. 
I will ascertain whether there have, been any occasions during the 

last three year:.; when religious processions have been forbidden or post-
poned in territories under the direct control of the Government of India, 
and if so, for what reasons ; and I will furni:.;h the Honourable lIember 
with a statement of the communal riots which have occurred in these 
territories, together with the numerical strength of the communities 
involved and other details, so far as available, for which he asks. 

No Provincial Administration has recentlY' sought for the opinion 
of the Government of India in connection with communal riots, but the 
matter has naturally from time to time been the sulject of correspondence. 
For the general views of the Government of India on the subject, I refer 
the Honourable Member to my reply above quoted. 

REPORT OF THE AUXILIARY AND TERRITORIAL FORCES COMMITTEE. 

8. Sardar V. N. MutaJik: (a) Will Government be pleased to 
liate whether they ha,,"e considered the Report of the Auxiliary and 
Territorial c~ Committee , 

(b) H so, what recommendations have been accepted' 
(c) Do Government intend to bring before this House any Resolu-

tion on this Report , 
Mr. B. Burdon: (a). (b) and (c). The views of the Government of 

India on the Report of the Auxiliary and Territorial Forces Committee 
are now before the Secretary of State. Government are unable to make 
any further statement on the subject at present. 

TRAI1o;"ING OF MEN FOR THE PROVlNCIAL FOREST SERVICES. 

9. Bardar V. N. MutaIik : Will Government be pleased to state : 
(a) what change, if any, they propose to effect for the training of 

men for the Provincial Forest Services, at the Forest College, 
Debra Dun' 

(b) whether it ill proposed to start Foreat Collegel!l hi other 
places for training Provineial Senice men aDd ptiva&t 

..... _ atudenUi r 
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111'. J. W. Dore: (a) I would invite thc Honourable  Member's 
attention to the Resolution of the Government of India, Department of 
Education, Health and Lands, dated the 22nd June 1926. 

The Provincial Forest Service course at Dehra Dun will be abolished 
after the end of March 1928-when those who entered the college in April 
J926 will have completed their training. With the disappearance of this 
course, it is proposed to raise the standard of the Rangers' course at Dehra 
Dun, thus making it easier for Local Governments to make appointments 
in the Pro"incial Forest Service by promotion from the Rangers' service, 
if they wish to do 80. 

(b) Bunna has a Provincial Forest Service course of its own at the 
Rangoon Uniwrsity. Government are not aware of anY' proposals to start 
Fore"t Colleges for training PrminciaI Forest Service students in t  ~   
rrovinces. 

WAITING RooK FOB HIGHEB CLASS PASSENGERS AT KOBEGAON OF THE MADRAS 

AND SoUTHEBN MAHRATTA RAILWAY. 

10. 8ardar V.H. MutaIik: (a) Will Government be pleased to state 
whether t  ~ are aware that there is no waiting room for higher class 
passengers at the Koregaon station of the Madras and Southern Mahratta 
Railway, ~   that the Koregaon t  t  ~ is an important and a growing 
atation and the passenger traffic is increaaing , 

(b) If so, are Government prepared to undertake the building of 
a waiting room at an early date , 

111'. A. A. L. PanoDi : The Government have drawn the attention 
or the Agent to the suggestion contained in the Honourable Member's ques-
t.ion. It is not a matter on which they have or can be expected to have 
:my information themselves. I 

USE OF WAITING ROOKS BY RAILWAY OFFICEB8. 

11. 8ardar V. N. MutaHk: (a) Will Government be pleased to state 
if there are any orders for railway officers to occupy the t  ~ rooms 
during their stay at any railway station, and not to allow any higher ~ 
passengers to enter the waiting rooms t 

(b) If so, are Government aware that this practice on the P41rt of the 
ofIicers causes extreme iuconvenience to the passengers during the hours 
of the night and especially to ladies, who want to cateb trains, or get 
down from trains, at stations which are at some t  ~~   from thE' cities' 

(c) Do Government propose to iRSue any orders to secure the c  ~
v.enienee of the passengers , 

.  Mr. A.  A. L. ParioDi : (a) and (b). The reply is in the negative. 
Passengers are given preference over the staff on Railway in the matter 
of accommodation either in trains or waiting rooms. But if the Honourablc 
Member will mention any specific t  ~   the matter will be brought to 
the notice of the Railway Administration eoneerned. 
 '(e) In the eirouBlIItaDceB ItO i.me.:.r'M-deni-on the.ubject i. oon-

'~   ntlOellJ'1. 
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. RECRUITMENT TO THE CLERICAL STAFF OF THE ~  OFFICES IN THE 
~'  PROVINCES. 

12. Mr. S. D. Talatuley: 1. Have the Govern!noent fixed and 
determined upon any ~ in the matter of recruitment to the clerical 
oitaff of the Accounts Offices in general and of the Central Provincell 
in particular, and if so, will the Government be pleased to lay' the paperll 
on the table in this connection , 

2. Does the policy provide for recruitment in the Province itself by 
preference, as far as possible, in the case of Provincial ACCOIDlts Offices , 
If so, will the Government be pleased to lay on the table t t~ t c  of 
recruitment in the Central Provinces Accounts Offices according to t ~ 
following details : 

(a) Number of clerks reeruited every year during the last five 
years. 

(b) How many of them are provincial men and how many extra-
prorincial, and out of these extra-provincial men how lnllny 
are from the different Provinces other than from the Central 
Provinces and Berar. 

(c) For what special reasons have the extra-provincial men been 
preferred to prOvincial men , 

GRANT OF HOLIDAYS TO THE STAFF OF THE ACCOUNTS OFFICES IN THE 
CENTRAL PROVINCES. 

13. Mr. S. D. Talatuley: 1. What is the pcUicy' of the Government 
in the matter of granting gazetted holidays UJIlder section 25 of Act 
XXVI of 1881 (the Negotiable Instruments Act)., with regard to tlle 
Accounts Offices of the Central Provinces and Berar , 

2. Is it a fact that generally these holidays are not granted to the 
Central Provinces Accounts Olices, and if so, why are they so treated' 

3. Will the Government be pleased to lay on the table statistics .. 
to how many holidays were and were not granted every year during 
the last 5 years according to the following details : 

(0) Holidays prescribed by the Negotiable Instrumente Act. 
(b) Holidays notified by the Local Government under the Negoti-

able Instruments Act. 
(c) Special or local holidays. 
(d) La"t Saturdays. 

TIle BonourableSir Buil Blackett: Enquiries are being -made and 
the infonnRtion will be supplied to the Honourable Member in due cour.se. 

DENlAL TO THE sTAFF OF THE NORTH WESTERN RAILWAY OF THE BENEFIT 
OF THE FUNDUE!iTAL LEAVE RULES. 

" 14:. 111'. Harchuulrai ViatndM: (II). H it a fact that .he North-
Western Railway staff are denied the benefit of the Fnnduaeatal w.. 
~  of 1922, and if so, why' . 
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(b) Are Government aware that there are many of this ata,tI who are 
deiirollil of availing. themselves of these rules T 

(c) If so, do <?overnment propose to remove the bar , 
The Honourable Sir Charles Innes : (a), (b) & (0). The Fundamental 

Leave Hules apply to the staff of the North Western Railway with the 
exception (1) of the daily rated monthly paid staff, and (2) of the ~  
of the Delhi-Umbala-Kalka Railway who were transferred from the East 
Indian Railway and who remain under their old rules. 

PLATFORlil A'l"l'DTDANCE OF SOR'fERS AT THE VICTORIA TERlIlINU8. 

15. 8ardar V .•. lIuWik: (a) Will Government be pleased io 
state the reduction, if any, made in the platform attendance of sorters 
of the B-6, B-7, and ,8-13 sections at the Victoria Terminus railw.ay 
station, before the departure of the respective mails Y 

(b) If no reduction has been made, will Government be pleMed to 
&tate if the present attendance is in excess of the maximum platform 
attendance allowable UDder the rules , 

(c) Do Government propose to issue any infimctions in the matter' 
Sir GaneDcira Boy: (a) Only in the ease of file 'B-13 seetionwhere 

thl' pla.tform attendance has been reduced to one hour. 
(b) There is no maximum platform attendance. 
(c) The question of counting as duty the period of such attendance 

prescribed in each case is under consideration. 

STATUS 01' THE POST OFl'lCE STAJIP VE!\'DORS IN BOMBAY. 

16. 8ardar V. If. lIutalik: (a) Is it a fact 'hat prior to the findinga 
of the Postal Inquiry Committee (1920) 'he pay of the Post Office stamp 
nndors in Bombay .~ the same as the minimum for the Post Oftiee 
clerks , 

(b) Did the stamp vendors up to the year 1922 belong io the superior 
serviee , 

(c) Are the stamp vendors now treated as temporary establis1maent 
in inferior service. , 

(d) Is it a fact that in Bombay the qualifieatioBS of a stamp vendor 
are lIuperior to thOlie of a postman' Are they expected to sell stampa 
to the extent of at least :as. 600 of various rlenominations , 

(e) How many stamp -vendors in Bombay belong to the superior 
service and how many to the temporary inferior subordinates , 

(f) , Will Government be pleased to state the reasons for this change 
of status , 

Sir GaneDclra :Boy: (a) No. The number of stamp vendors in Bombay 
was then 15, of whom 12 drew pay at :as. 88 .t;~. 40. The .mini-
mum pay of clerks in Bombay at that time Was Rs. 40. 

(b)Yes. 
(c) Stamp vendors entertained after the 20th' Ntn·elriber, 1~ f. are 

treated 8R e!!tablishmtmtill' mferitr'fiemee. Tbe"itamp vendors in Bombay 
3l'f' nl1 permant'nt Government servants. " 
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(d) The answer to the first part of the question is'" No " and to the' 
second part " Yea." 

(e) Thirteen are in superior service and eleven in permanent, not tem-
porary, inferior ·service. 

(I) ,The work performed by a stamp vendor requires no qualifications 
of a superior kind. 

DELAY IN THE GRANT OF DUTY ALLOWANCES TO POSTAL TOWN INSPECTORS 
IN BOMBAY. 

17. Sardar V. B. lIIutalik: (a) Are Government aware that the 
POI.tal Town Inspectors in Bombay have been put off with promises of duty 
allowance for the last five yeara , 

(b) What would be the probable cost of duty allowance to Poltal 
Town Inspectors during a finaneial year , 

(e) Is it a fact that Mr. Clerici had promised to the deputation (If 
the All-India Postal Union (1925) that a provision for duty 1 ~ f.  
to the Town Inspectors would be made in the Budget for the year 1926-27 , 

(d) If the answer to the above be in the affirmative, will GovernmeDt 
be pleued to ltate the re&8OD for the delay , 

TIle JIoD01I1'able Sir BhllpeDdra Bath Mitra: (a) No. 
(b) RB. 38,000. 
(c) The actual words used were: "We propose including it in our 

Budget for 1926-27 ". 
(d) ~ mentioned in item 3 (e) of Part I of the printed I>-tatement of 

grievances laid on the table on the 4th March, 1926, the Government of 
Jndia are considering this question along with that of improving the pay 
and allowances of appointments above the time-scales of pay. 

ABNORKAL DEATH RATE AMONG SORTERS WORKING IN THE W-2 SECTION OF 
THE RAILWAY MAIL SERVICE. 

If I. Bardar V. B. 1II1ltalik: (a) Will Government be pleased to 
,tate the number of sorters working in the W -2 section of the Railway 
Mail Service T 

(b) How many of the sort en; of the W -2 section died during the two 
.years ending ~ t :March 1926 7 

(c:) What was tqe percentage of deaths per year during the 18.I>t two 
year. in the W -2 section 7 

(d) I .. that the usual death-rate ~ t Railway Mail HOrterR in 
Jndia T 

(e) If not, are Government prepared to inquire into the ~  for 
this abnormal death-rate t 

Sir CJaneDdraBoy: (a) 16. 
(b) 4. 
( c) 12.5 per eeJlt. 
(d) No. The average mortality. 1.21 per cent. 
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(e) The deaths were from typhoid, anamUa, malaria and heart disease, 
reJjpectively. I am inquiring further into the causes of death of these four 
borters. . 

EXTENSION OF THE REFORII8 TO THE ~  FBONTIER PRoVINCE. 

19. Mr. Abdul Kay.: (a) Have the Government arrived at 80me 
4efinite decision with regard to the question of the extension of the Reforms 
te the North-West Frontier Province' If 80, will the GovelI'JlDlent pie ... 
make the decision known to this HoUile , 

(b) Was the Resolution passed in March last by an overwhelming 
majority of· this House regarding the extension of the Reforms to the 
North-West Frontier Province communicated to His Majesty's Secretary 
8f State for India in Council , 

(c) Did the Government have any correspondence on this aubjeet 
with the Secretary of State for India in Council , 

(il) If 80, are the Government prepared to lay that correspondence 
on the table , . 

Sir DeDJI Bra,.: The Honourable Member is referred to the pro-
nouncement made by the Honourable the Hqme :Member on the 19th l\-Iarcb 
1926, in the COUl'lle of the North-West frontier debate. To that pronounce-
ment Government have at present nothing to add. The report of the debate 
\\'as sent to the Secretary of State for India in the psual course. Govern-
ment do not propose at the present stage to lay any papers on the table. 

WEARING OF KIRPANS AND SWORDS BY SlItHS IN THE PUNJAB AND THE NORTH-
WEST FBONTIER PROVINCE. 

20. 1Ir. Abdul Kaye: (a) Has it been brought to the notice of the 
Government that some Sikhs recently used their Wpau as a weapon of 
.offence in certain disturbanees that took place at Rawalpindi, Amritur, 
Caleutta and other places , 

(,b) If 80, will the Government please state what steps they h .... e 
taken to prevent the repetition of offences by means of kirpallS ! 

(c) Are the Government now prepared to remove the distinctions that 
at present exist in the matter of the poaIe8Sion of swords in the Punjab 
and in the.North-West Frontier Province inasmuch as only Sikhs are 
allOWed to wear swords while membel'S of other communities are required 
to take out li(:l'nces for the purpose T . 

·The Honourable Sir Aloander MuddjmaD: (a) The Governm .. nt 
·of India have J·eceived no information to ~ t that kirp.J.ns were used in 
t ~ Dlllnner hn.ggested. 

(b) DOell not arise. 
«(") In the Punjab no diHtinctions exist in regard to the pos..'le!ision 

·of swords; but kirpans pOSl!eS8ed or carried by Sikhs are exempt from the 
prohibitions and directioIDI of the Rules. Government do not propose to 
lake any action in the matter. 

No distinction exists in the North-West Frontier Province. 
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RIGHT OF ApPEAL OF PROVINCIAL CIVIL SERVICE OFFICERS UNDER THE NEW 
MEMORIAL RULES. 

21. Maulvi Sayad .urtUla Sahib Babadur: (a) Will the Government 
be pleased to state if it is a fact that the .i>rnyincial :-'cl"yi<:e officers had a 
right of appeal to the c~t  of State in Council before the promulga-
tion of the rules framed under the Government of India, Home Department 
~ t  No. F.-472-11-23, dated the 1st June 1924 , 

'(b) Does rule .XVI of the above Resolution :which lays down that 
at least one -appeal shall lie contemplate tha,t further appeals still lie .-
heretofore T 

(c) If the answer is in the negative, is it intended that the rights of 
those office.rs who were appointed before the promulgation of these r. 
ahould be curtailed , 

(d) Is it a fact that an appeal against the order of the Local Gov-
~ t is to be preferred. to the GQvernor under rule XVIII of the above-

mentioned Resolution , 
" (e) If the answer to (d) is in the affirmative, is it contemplated 

that an officer should hear an appeal against his own order T 
(/) Are GQvernment prepared to get the rules se amended a! to 

restore the former rights or to ,allow at least one appeal IIgaillst the orden 
passed by the ~ .  to the' Viceroy and the Governor General or to the 
Public Sen}et'll Cnllniission and give them retrospective eitect making 
them applicable to the persons against whoQl such order$ have been' p888ed 
during the cm'rent ~  at least 1 

The Honourable Sir Aleu.nder Kuddiman: (a) Provincial Service 
officers ,\"hose salary was not less than B.s. 500 per mensem were perm;.tted, 
under the instructions in force. previously, to appeal to the Secretal"Y of 
State. 

(b) No. 
(c) The intention was that the authority of Local Governments under 

the Reforms Scheme Rhould not be impaired by providing a right of appeal 
to a higher authority from officers appointed by them. 

(d) Yes. 
(e) The lIppeal is to the Governor personally. 
(f) The answer is in the negative. 

ORDERS FOR SLEEPERS FOR THE MADRAS AND SOUTHERN MAHRA'l"l'A AND THE 
SOUTH INDIAN RAILWAYS. 

22. Baboo BUDllal "ajodia: 1. (a) Has the attention of the Gov-
ermnent been drawn to the letter published in the Justice, Madl'lUl, of the 
18th February, 1926, under the heading" Farce of Bailwq Tenders for 
Sleepers " , 

(b) Is it a fact that the Madras and Southern Mahratta Railway and 
the South Indian Railway invited tenders for the supply of 7,50,000 
IIleepers f 
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(c) Will the Government state how many tenders were received , 
(d) What was the highest and lowest rate quoted in those tenders and 

which of the ratell in the tenders have been accepted f 
2. (a) Is it a fact that omers for 41 lakhJ of sleepers Dave bee. placed 

With Killick: Nixon & Co., for supply from AUstralia , 
(b) What is the rate at which the orders above were placed , 
(c) What is the quantity of Indian sleepers ordered and at what rate , 

3. (a) Is it a fact that the price of these foreigll sleepers' is highe; 
t:h8ll that of Indian sleepeN and why is it that Indian sleepers were not _em' ' 

(b) Is it the declared policy of the Government to give preference 
to Indian sleepers f, 

4. (a) Do Government propose to enquire whether messua terrea and 
e1'ooland hopea pariftora (Irumbagan) are recognised by all Railways as 
the best anel most durable for Indian sleeper.; and Imitable for railway 
purposes , 

(b) Were the Imperial Forest Economist and other experts consulted 
before these orders were placed and what was their opinion on Indian 
timbers , 

5. Were orders for foreign timbers placed by any other Railway 
during 1925-26, and if so, what was the quantity and amount thereof , 

, '1' ~  ~ ~  .. ~ .  (a) ~.

1. (b)-(d). The ·information inpossessi.on of Government is as 
followlI!' 

The rates accepted by the South indian Railway were from Rs. 8-12·0 
to &:,8-14-0, for .Broad :gallge ·ileepers·.-1 from Bs. 3-7-9 to iRs . .4-2-4 for 
metre gauge sleepers 1'.0. R., at South Indian,Railway.tiQIIS. Thl' only 
rate accepted by the lIadru and, Southern Mahratta . ttailway was 
Rs. 9-2-3 F. O. R. Madras for broad gauge sleepers. ' 

2. (a) and (b). Orders. were placed for 112,500'metre ga\lge Austl'il-
)j:m sleepers with Messrs. Killick Nixon & Co. at £8-17-6 per ton of 50 c. ft. 
C. I. F. Madras. ' 

2. (r). The South Indian Railway accepted tenders for 138,000 IJldian 
sleepers at RII. 8-12-0 to Rs. 8-14-0 for ~ ' gauge 'sleepers -and Rs. 3-10-0 
to ~. 4 for t ~' ~  F. O. R. .t ~ t ..: 1 Railway ~t t . 
The M,dras and Southern M.,.llratta Railway c~~  none of these"tenders 
from South IndiB a$, ,fter ~ 1 f~ . t in!o ConSideration, the ~ .  were 
unfavourable. They, however, o'rdered 335,t)(}(), lndiiln sleepers from other 
parts of India. " " 

. ~  'From f: : f ~~t ~ available it ~ t~ t \he Raih"ay 
Compames cc t ~t  most favourable tenders, taking mto account the 
r.ost of carriage to site. ' , ' ., . 

a. (0,' > (Yes, ,ProVided, t~ tt ' . e ~t an, d ~ t  of Jndian sleepers is not 
unfav.our..l:tDle ~  f ) ~' . ~. ' 

. ~. (a) According t~ the, reJ??ri of 't ~ Sleeper ~~  C?mD1ittee" 
~  by' the Railway Beard m 1'lm-'24, the durablllty of t'hesP. S?uth 
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Indian sleeper woods is short and their price 8() high that it is preferable 
\ to use substitutes. 

4. (b) Government have no information. 
5. In addition to the Madras and Southern Mahratta and South ~ 

Railways the following Railways purchased foreign timber sleeperI' in 
1925-26: 

Description Price per sleeper. 
Railway. of Quantity C. I. F. Indian 

. sleepers. ordered. Port. 

Re. a. p. 

B.K. ~ t  .. 90,000 6 4 6 
.. Creosoted Baltic Red 1";500 7 6 0 

Wood. 
G. I. P. .. .. Jarrah 40,000 7 12 e .. 51,800 8 0 0 

Jarrah Crossing 9,000 3 3 0 per c. ft. 
6,280 3 3 9 Do. ... .. 26,250 3 5 4 Do. 

.. Creosoted Douglae Fir 1,000 6,437 8 0 (total cost) . 

OPINION OF MR. TIELKAN Roos, MINISTER OF SOUTH AFRIOA, REGARDING THE 
AsIATIO BILL. 

23. Baboo 211Jlflal .Tajodia: (a) Will the GOTernment state 
whether it is a fact that Mr. Tielman Roos, Minister of South Africa, has 
said " The Asiatic Bill is a homely affair-we shall not mind whatever 
opinion India may hold-we mUBt get it enacted " , 

(b) If 10, what action, if any. have Government taken in the matter' 
Mr . .T. W .. Bhore : (a) Government have not seen the statement refer-

red to by the Honourable Member which Mr. Tielman Ro08 is alleged to 
h:lve made. 

( b) Does 110t arise. 

ELIGIBILITY OF CLERKS IN THE MILITAB-Y ACCOUNTS DEPARTMENT TO APPEAR 
FOR THE SUBORDINATE ACCOUNTS SERVICE EXA1UNATION. 

24. Dr. K. O. Lohokare: 1. Will Government please state if the 
JUlIDber of years of service to make a clerk in the Military Accounts 
Department eligible to appear for the S. A. S. examination is counted up 
to the date of the examination or up to the probable date of the result , 

2. Do they give him promotion from the date of the examination or 
from the date of the result in case a candidate is eligible to be transferred 
to the S. A. S. grade at the time of passing f 

3. Do they allow a I!Ihortage of a few months in the period of 
eligibility for appearing at the. examination rather than make some of 
them wait for the above examination for more than nine months , 

. 4. What is the date of the nut examjnation, and how is the service 
to be counted this time T 
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The Honourable Sir Buil Blackett: 1. Up to the date of examination. 
·2. From the date of the publication of the reault.a. 
3. Yes in specjally deserving cases, up to 3 months. 
4. (a.) May 1927. (b) Under the ordinary rules now in existenee, with 

due regard to specially deserving cases and cases of hardship. 

GRANT OF HOUSE RENT ALLoWANCE TO MExBEBS OF THE MILITAlty Accomrrs 
OFFICES STATIONED AT POOBA. 

25. Dr. X. G. Lohokare: Do the Government of India propose to 
grant house rent allowance at Poona to the members of the Military 
Accounts Offices similar to that granted by the 10eal Government ; if 10, 
when are the 'orders on the subject likely to be issued , 

The Honourable Sir Buil Blackett: The matter is under con-
sideration. I fear that it will be some little time before a' decision is 
reached. I 

REDUCTION OF THE PAY OF INEFFICIENT ACCOUNTANTS IN THE Mn.r.Alty 
ACCOUNTS DEPARTMENT. 

26. Dr. X. G. Lohokare: (a) Is it a fact that an accountant draw-
ing Bs. 500 per mensem if considered unfit by the Selection Board to hold 
an appointment on Bs. 550 is redueed. to RiI. 450 per memem , 

(b) If the reply be in the affirmative, will Government please state 
whether in any other Department under the Goveniment of India Ul 
individual :who is unfit for further promotion or advancement is not allowed 
to draw the pay he' is actually in receipt of but is redueed to a lower 
rate of pay T If so, in what departments , . 

fte HonoUrable Sir 1Juil Blackett :. (a) Yes. 
(b) I would refer the Honourable Member to the answer "ready given 

him in August 1925 to his unstarred question No. 85 (a). . 

OPFIOIATING PROMOTIONS IN THE OFFICE OF THE CONTROLLER OF MILITARY 
ACCOUNTS, W AZIR DISTRICT. 

27. Dr. X. G. Lohokate: (a) Is it a fact tilat the Controller, 
lfilitary Accounts; Wazir District, through a misinterpretation or ignorance 
of the rules regarding officiating promotions has not continued the officiat-
ing promotions to men who proceeded on privilege leave, and that the 
Military Accountant General has confirmed his action of not opening the 
question again on the ground of lapse of time , 

(b) If the reply be in the affirmative, do Government propose to 
issue neeeasary instructions to the officer concerned to rectify the omissions 
now, ignoring the lapse of time and thus enabling the parties concerned to 
get their dues, which were not paid on account of ignorance or misinter-
pretation of the rules , 

(c) Is it a' fact· that the Govern.eDt. of India do not write-off the 
overpayments made to the members of an Audit t ~ t which are 
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due to misinterpretation of orders, however late they may be detected; as 
stated in reply to my UDBtarred question No. 83 on the 25th August 1925 , 
H so, are Government prepared to apply the same principle and direct 
that any short payments made should be rectined when pointed out by 
the parties concerned however late it may be , 

The Honourable Sir Basil Blackett : The matter referred to by the 
Honourable Member is being enquired into, and a reply will be given as 
early as possible. 

PuBLICATION OF THE REPORT OF THE Auy ACCOUNTS COMMITTEE. 

28. Dr" E. G. Lohokare: Are Government nOw in a position to 
answer parts (2), (3) and (4) of my unstarred question No. 243, dated 
the 22nd March 1926, regarding the publication of the Report of the Army 
Accounts Commi,ttee , 

The Honourable Sir Basil Blackett : The Report of the Army 
Aecounts Committee has been received, and I am arranging to place a few 
copies of the Report in the Library of the House. No final decision has yet 
hel'n arrived at in regard to the Committee's recommendations. 

lIKAnQUARTERS OJ' THE OJ'I'ICE8 OF CERTAIN CoNTROLLERS OF MILITARY 
ACCOUNTS. 

t~. Dr.E. G. Lohokare: «(I) Will Government please state 
~t  arrangements are being made for 

(1) the remeval of the Office of the C. M. A., C. P. District, Mhow, 
toPoona; 

(2) the removal of the Oftlce of the C. II. A., S. R. Division, to 
Quetta; and 

(3) the removal of the Oftlce of the C. M. A., Allahabad Brigade, 
to Meerut' 

(b) H the reply be in the affirmative, when are these offices likely to 
be removed' 

The Honourable Sir Bun Blackett : Certain proposals for a partial 
centralisation of Military Audit Offices are under consideration, but no 
final decision has yet been reached. 

FORMATION OF MILITARY PENSION OPI'ICE. 

so. Dr. E. G. Lohokare: With reference to the reply to my un-
starred question No. 247, on the 22nd MarCh 1926, regarding the formation 
of a Military Pension Office, win Government please state .whether a final 
decision has been anived at' If so, will they furnish full details on the 
subject T 

The Honourable Sir Basil Blackett : (1) The reply is in the negative. 
(2) Doell not arise. 



MOTIONS FOR ADJOURNMENT. 

Mr. President: I have received the following notice of motion for 
the adjournment of'the House ~  Mr. K. Ahmed : 

" I beg to give you notice hereby that I desire to move the adjournment of the 
Houso on tho fil'llt day of this Session or thereafter on as early a day 8S may be fixed 
to discuss a matter of urgent public importance, namely, the action of the Government 
of India in the appointment of a Boyal Commission on Agriculture, about the eomposi· 
tion of ita personnel, its terlll8 of reference, the scope of its inquiry and the views of the 
public thereon in the matter." • 

It is difficult for me to understand what precisely the Honourable Member 
wants hy the :~ t portion of his motion. Does the Honourable Member de-
E.ire to censure the Government of India for the views of the public on the 
Agricultural. Commission, or what? I should also like to know from the 
Honourable Member, before I decide whether the motion is in order or 
not, when ~t  this Royal Commission was announced t 

Mr. K. Alnned : Sir, after we had dispersed in Delhi at the end of 
the last session, something has happened within the last few months and 
to-day is the first opportunity we have had of expressing our feelings on 
hehalf of the country, and it is urgent. 

Mr. President : Will the Honourable Member tell me when exactly 
the Royal Commission was announced T 

Mr. K. .Ahmed : The Royal Commission was announced some time 
ago but the selection of personnel, the scope of the inquiry and certain 
other matters have very recently been announced by the present Viceroy in 
his Nagpur speech, while the Under Secretary of State, Earl Winterton in 
the House of Commons in reply to Colonel Wedgewood said that the Com-
mission would not be precluded ..... . 

Mr. President: I have not yet got the reply I wanted from the 
IIonourable Member. When was the Royal Commission announced T 

Mr. E. Abmecl: Sir, it was announced by His Excellency Lord 
~  last year, but that is immaterial. 

lIIr. President: ,Kindly teU the Chair on what date the Royal Com-
mission was announced by the Government of India , 

JIr. K. Abmed : On the 20th January 192J;, I understand. Sir. 

Mr. PresIdent: Then obviously the Honourable Member is out of 
date. He should have moved a motion for adjournment on the 21st of 
.Tanuary when the Assembly, was sitting or imml'diately thereafter. 

Mr. K. Abmed : I am very thankful to yO!!, Sir, but if I am allowed 
only a minute or two to substantiate the point on which I want to mo\ e for 
the adjournment of this House, I think you will agree with me that ..... . 

Mr. President: All the points are pven in the notice of motion. The 
Royal Commission was admittedly announced on the 20th January. and 
therefore any motion on the subject could have been brought if the matter 

~ urgent on the 21st January or immediately thereafter. No motion of 
adjournment for the interruption of the ordinary business of this House can 
be in order at this stage. The matter is not of recent oceurrenee. I there-
fore rule the motion out of order. 

L61LA 
(59) 



60 LEGISLATIVE.a.SSEMBLY. 1l.:::'Il2 .. tUG. 1926. 

Mr. President: I have received also the fpllowmg notice of motion 
for the adjournment of the House from Pandit Shamlal Nehru : 

" I intend to ask for leave to make a motion fot adjournment of the bll8iness of 
the Assembly on the 18th instant to discuss a matter of urgent public importance, 
namely, the question of the adviee given to His Excellency the Governor General for the 
non· allotment of days for private Bill8 during the current 8888ion." 

With regard to this motion I would like to suggest to the HonoUl'able 
~  to consider whether it is proper for him to a,ttempt to interrl1pt" 
the ordinary business of the House on the very first day when it meets 
during this Session, and whether it would not be more ptoper fol' him to 
ihst ascertain the general desire of the Members of this House about having 
a day for non-official Bills. If there is such a general desire on the part of 
Members, I am sure the best course would be for him and the other Members 
tC' have a friendly talk with the Leader of the House, who, I am sure, wi,ll 
do the needful, and I am equally certain that His Excellency the Viceroy 
would not stand in the way of this House if he is assured that thl're is such 
a general desire. I am inclined to think that the purpose the Honourable 
Membet' has ;n view will not be attained by discussing this questiou on the 
floor of the House by this motion for adjournment. He should, in my 
opinion, first ascertain the wishes of the Members of this House and jf he 
nnds a general agreement to get a day, he should approach th(' Viceroy 

·through the Leader of the House. Perhaps it may be that the Viceroy did 
nOt give 'any day because there is no likelihood of finishing Ilny private 
Bill during this short Session. But if he is assured that there is a general 
desire for a day for private Bills, he will not disappoint the non-official 
Members. Perhaps severall\Iembers themtrelves feel that no useful purpose 
would be served by having a day in this short Session and on the eye of 
the dissolution of this House. This is merely a suggestion from the Chair 
before the Chair rules that the motion is in order or not. 

Pandit ~  Hem : I thank you for the advice and I assure you 
that I sent in this motion with the greatest reluctance, The fact is that I 
die. not want to send in this motion at all at present.' I wanted to approach 
His Excellency the Governor General again once more, but I was told that 
if J went in a few days and ais Excellency again told me that· he could 
not allow a day for non-official Bills the Honourable the President would 
not give me a chance to make this motion, because then it would not be a' 
definite matter of urgent public importance. That was the reason I sent 
in this motion, I thank you for your advice and I will proceed on the lines 
suggested by you. I hope you will allow me to withdraw the motion. 

ASSENT OF THE GOVERNOR GENERAL TO BILTJS. 

Mr. President: I have to inform the Assembly that the following 
Bills which were passed by both Chambers of the Indian Legislature have 
been assented to by His Excellency the Governor General under the proyi-
sions or sub-section (1) of section 68 of the Government of India Act: 

The Small Cause Courts ,(Attachment of Immoveable Proy,crty) Act, 
1926. . 

The Code of Criminal Prolledure (Amendment) Act, 1926. 
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The Government Trading Taxation Act, 1926. 
! . The Guardians and Wards (Amendment) Act, 1926. 

The Indian Lunacy (Amendment) Act, 1926. 
The Code of Civil Procedure (Amendment) Act, 1926. 
The Indian Naturalization Act, 1926. 
The Stet'l Industry (Amendment) Act, 1926. 
The Insolvency (Amendment) Act, 1926. 
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The Code of Criminal Procedure (Second Amendment \ .'\et, 1926. 
The Promissory Notes (Stamp) Act, 1926. 
The Contempt of Courts Act, 1926. 
The Indian Registration (Amendment) Act, 1926.· 
The Madras Civil Courts (Amendment) Act, 1926. 
The Legal Practitioners (Amendment) Act, 1926. 
The Indian Trade Unions Act, 1926. 
The Indian Tariff (Amendment) Act, 1926. 
The Madras Civil Courts (Second Amendment) Act. 1926. 
ThE:' Indian Finance Act, 1926. 
'rhe Cotton Industry (Statistics) Act, 1926. 
The Legal Practitioners (Fees) Act, 1926. 
The Code of Civil Procedure (Second Amendment) .Act, 1926. 
The Delhi Joint Water Board Act, 1926. 
The Indian Income-tax (Amendment) Act, 1926. 
The Indian Divorce (Amendment) Act, 1926. 
'J'he Indian Factories (Amendment) Act, 1926. 
Thl1 Transfer of Property (Amendment) Act, 1926. 

. THE INDIAN BAn COUNCILS BILL. 
PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE. 

fte Honourable Sir Ale:u.nder lIudcliman (Home Member) : Sir, I 
beg to present the Report of the Select Committee on the Bill to provide 
for the constitution of Bar Councils in British India for certain purposes. 

STATEMENTS LAID ON THE TABLE. 

fte Honourable Sir Bhupendra Hath Mitra (Member for Industries 
and Labour) : Sir, I lay on the table the information promised on the 12th 
February, 1926, in the concluding portion of the reply to Mr. Kumar Sankar 
Ray's question No. 783 regarding total capital outlay on irrigation worm 
etc. 



62 LEGISLATIVE ASSEM'8LY. 
l [18TH AUG. 1926. 

[Sir Bhupendra Nath Mitra.] 
There are no alkaline deposits on lands under cultivation by canal 

water in Bengal, Burma, Bihar and Orissa, the Central Prorineeli, Bal. 
ehifitan and Rajputana. The following table gives t ~ c  Worma-
tion in respect of the other provinces, viz., Madras, Bombay, the United 
Provinces, the Punjab, and the North-West Frontier Province: 

II ~ t 1  I' 

of the 

. Remedial meaauzee. 
. Area of "bandOlled I 

District. <An&!. t lands - <10 

-----1-----11------,' -.. ~ I 

Bombay 
(Drecan 
and 

Gujarat). 

• 
Guntor .• 

Ahmed. 
nagar. 

Nuikand 
Ahmed· 
napr. 

Poooa 

Poona 

Naaik 

Naaik 

I Acrea. 
Kiatna Delta i 

I 
62 '. 

system. I 
I 
I 
i , 
I 
I 

I 
Pravara CBnalll I 
Godavari CBnala ! 4,1134 1 

12,51lS 

Nira Left Bank 
CBnal including 
Shetphal T"nk. 

Ilutha can&ia 
includinll III Matoba Tank. 

Kadwa canal. I 
Gima Left I 

Bankeanat. 

8,249 

2,000 

161 

100 

Total .. '1'-1 28.039 

1 
I 

I 

f 
I 
J 

Tbe area abandoned on accoont of 
alkalioity is an in6nite.imal frac· 
tion of the total irrigated area in 
the Presidency, anrl tb .. ataae of 

j alkalinity reeolting in the aDan· 
donment. of land ba. not made 
itBelf manifeot. The Madru 
ryot is acquainted "ith the me&llll 

I of cbecking alkalinity and tbe I Agricultural Department hair 
I, he!l.n taking m_l'IIlre. to in.tmat 

bim in tht- ... " tter. The local 
I,' Government ~  that no 
, .peclal action i. ne_I)·. 

I The local Govemment haw invf'8ti· 
: gaW the qoe.tion in detail It 
, i. partly a matv-r of prevention 

14·5 I 

I 
I 
I 

and pe.rtly of ,...ol&",,,tion. Pre· 
I vention ha. proved h ...... not to be 

difficolt. From th.. brginning, 
irriltation i. r ... trictMi to .oitable 
depths of soil. P,'roolation from 
the canalo i. bring gJ'fla tIy reo 
duced by puddl" trenches in the 
flank. and by ooncrete or masonry 
lining in particularly poron •• tra· 
tao Reclamation h .. proved to be 
veri difficult, hO"·f"vPr. o"in2 to 
the' character ft ~ Deccan black 
soil. Socccsofol attempto bave 

,i been made by drainage which ill 
the only practicable method 
known. Bot bow fa. they can be 
economic&!ly applied over the 
28,000 acre. now oot of coltiv,.:. 
tion i. a matter of doobt. A 
great deal of ~  and l'!ftOrt haa 
been expended in tm. matter, 
fint by the Aariaoltural Depart. 
mentand later by a lpecial Execu-
tive Engineer who hair been inVI!fJ. 
tigating th" problem fnr a nomber 
of Y" .. rB. Scheme. for draining 
3,000· acres of damaged lands 

'Iia'ftl Mb .... notioned, Some of 
them Jiave &!roady been complet-
ell ~ satisfactory lI'Sulto. .whila 
OAeItiIi aile in piOpEu, .Farther 
NfiTQ&t@ for drainillg all the 
ea.i1v reclaimabl .. &rea. are onder 
prepi.ratiOll. 



Province. 

D. P. 

Punjab .. 

I 

STA.TEMENTS LAP> 05 THE TABLE. 

District. 

'i 

A.mbala .. 

Gujre.nw&la. 

Sheikbu. 
pura. 

Jba.ng 

8h&bpar .. 

GaJant .• 

SIalkot •. 

~...  'I,;");: ': ,.-
.~ ... --.- ~Area of fl.bandoned 

Canal. Janda area on P.emedial measure&. 
abandoned. the total 

• inipted' 

WestAlrn JUDlD!L 
c&n&L 
~  

ne.boan&la. 
Do. .. 

Lower Cbenab 
cane.l; Muzaf· 
f&rgarb Inunda· 
tion c&n&la ; 
Lo ... rJbehun 
oanal. 

Lower Jbelum 
oaae.l; Upper 
Jbehlm caaal ; 
Sbahpur 0&D&ia 

Upper &: Lower 
Jbehlm 0&II&1e. 

Upper Chenab 
canal. 

Tote.l 

Ao-. 

Not cJe. 
termiDed. 

711 

2110 

9.662 

3,1" 

6,746 

5.000 

9.346 

8,276 

-. 

·03 

18·8 

2·6 

0·' 

In Sinel the ............ t of ~ 
areiD p&tAlheB, andhave t.~ • 
determined. The qDellti.- 01 

, prevention &lid reo1amation -. 
1_ .moo in an alluvie.l tract. 
ncb ... th&t in Sind, itis UBUa1ly 
oompnatively. ~ to ..... b .... t 
the e.lke.IiDe _Ite from tbe IIOiI 
to a depth wbere they can -
longer do any damage or are 
likelv to riae again to the surface 
by growing cropa, .. bioh ~. a 

I iarRe amount of wuer. RIc,:" 
lOOked upon &8 a recuperatmc 
orop, &lid ia 110, provided the 
flooding .. bicb it req..u... doeeaoi 
raise the 8ubaoil water above ail[ 
feet from the I!Urfaee. If there 
is anv likelihood ef this ooourriDg. 
then' drainage of the Jand is 
needed. so tbat &111' water above 
llix feet deep cu drain away. 
The diflicultv in Sind is the 
provision of t.tu.. c . ~ e. ~ 
tbia is & lIl&tter .. bioh IS heint! 
oarefuliy investigated by the 
Government of Bombay. 

In addition to 711 acres already 
abaDdoned on IlOCOUDt of the 
accumulation of albliDe depom.. 
80 &OI'Il8 are aleo likely to he 

• abandoned for llimilar reasODL 
i Numeroua experiments with reo 
I gard to the tr1'at",ellt of ..-
, l&Dd were atliEompt...d but 1ritb-
I oU\Suoceaa. 

I It is not possible to giw a preeiae 
i indic,.tion of thr future ~ 

of dalll&g'" from alkaline .tepa-
llits but t ~ lDatt,rr i. receiving 
the serious attention of Go_ 
men\. 

1 . 4 The following m6&llu..... for the 
reclamlLtion of alkali Ianda bve 

I already been takl'll. oS:. :-

II) Experimente ~ the """lama-
jion of o.\kAli lando ~  ~ 

0·7 ' d1lOted &t N.UIIIl4 on the 
l-ower Cbenab .,...al in 1915 
by the Deparlmt!lht. of Agri-
oulture. Punjab. and t.hey 
have prom .1lCIOt'08fu1. The 
1O,,"'od adopted was deep 
oultivation ...... billed with 
Burr- floodihg and IatenrJ 

3·0 

178·1 

dnill. &lid a very line 
yield of .. h...t was obtained 
from land 80 ..... ted. A hli 
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Percentage 
of the 

Area of abandoned 
1'Io'rinoe. Diatrict. C&n&L land land on Remedial mea.surea. 

ah.ndooed. the total 
irrigated 

&re&. 

Pujab- .. .. deacription of the#N....."..,. 
-'tl. experinlentJ is given in Ap-

pendix II of the Report of 
the Operations of the Depa.rt. 
ment of Agriculture, Punjab, 
19Ui. 

(i.) The Bam Farm ex:periments 
are described in the Report 
of the Operations of the 
Dep&rtment of Agriculture, 
Punjab. 1923. 

(iio) The Chenab ColCllY ex· 
periments are recorded in the 
Punjab Revenue and Agri-
culture Dep&rtment, printed 
proceedings for January 1913. 

The measures which the Govern-
~ ment of the Punjab propose to 

take for the future in areas 
threatened by alkaline deposits 
are as folio ... :-

(a) They will con.der the ad-
visability oi confining irriga-
tion to the kharif seaaon. 

(b) To free natural drainage 
lines from obstructions by noti-
fying them as .. DrainalreS " 
under the Northern India 
Canal and Drainage Act of 

I 1873. 

(e) To excavate and maintain 
by modern methods a scien· 
tific system of seep&ge drains 
and to deepen existing drains. 

(d) To encourage irrigation 
by pumps from wells. 

(e) To consider the reduction 
of the intensity of canal irri· 
gation. 

(f) To conduct a large experi-
ment on mole-drainage under 
the fo!dance of Mr. B. H. 
Wila on. Scientific Research 

• Officer, Irrigation Branch . 

(g) To instal pumping plant 
where the country is too flat 
to allow of drainage by gravi-
tation. 

(Il) To oontinue scientific 
research on the snbject of 
alkaJine deposits and the 
allied subject of water-loc-

o· 0 .. .. .- ging. 
, ~ ... 
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- I Percentage 
I of the ! Area of abandoned 

-Province. District. Canal. land area on Remedial meaanre8. 
abandoned. the total 

irrigated 
area. 

-
Acres. " _N •• W.F.P. Peshawar Kabul River '10 1·01 In the put, a certain number of • 

e&n&L artificial chains hue been 
Do. Lower Swat 8.'70 110113 constrncted and the natural 

c&D&L IIIIlaB have been cleared. Start-
ing with the year 1926-27. a 
regn1&r programme of drain con-

1 atrnction and tICIla clearance. has 
been laid down. Care is being 
taken to restri'?t supplies to 

I 
those neces&&rv to mature the 
crops. In t ~ naturally well 
drained areas of the Government - canals in the province, the cause 

I of their being thrown ont of 
cultivation is due, in a large 

I 
~  to the natural drainages 

ha\"ing been interrupted by bnnds 
or plollghing over for cultivation 
by the people themselves. 

I Steps are being taken to notify 
as U drainages" all such 1Ialaa 
in tbe canal tracts as have not 
alread v been 80 notified, un der 
the Northern India Canal and 
Drainage .Act, 1873. 

The Honourable Sir Alexander Muddiman (Home Member) : Sir, 
I lay on the table the information promised in reply to question No. 597 
asked by Mr. A.Rangaswami Iyengar on the 3rd February, 1926, regarding 
statutory rules. 

Since the original statut{)ry rules were framed in 1920 the only Tulcs made under 
the ,Government of India Act whi('h under the proviso to section 129-A, sub-section (3), 
were laid in draft before both Houses of Parliament before they were made were the 
rules which gave effect to the notification of th(' Gowmor General in ('oun('il constitut· 
ing -Burma a Governor's Provinc(' uncler the Act, namelJ, the Burma Electoral Rules, 
the amendments to the Legislative ~' and the Council of State Electoral Rules 
then made, the Burma Legislative Council Rules and the ::.mendments to the Devolution 
'Ru1esthen made. 

THE CURRENCY BILL. 
The HonoUrable Sir Basil Blackett (Finance Member) : Sir, I intro-

duce the Bill further to amend the Indian Coina!!,e Act. 1906, and the 
Indian Paper Currency Act, 1923. for certain pUr'poses and to lay upon the 
'Governor General in Council certain obligations in regard to the purchase 
of gold and the sale of gold or gold exchange. 

Dr. E. G. Lobo1mre (Bombay Central Division: Non-Muhammadan 
-Rural) : Sir, I am aware of a convention here that the introduction of a 
Bill ..... . 

Mr. -Preiiaent 1 Order, order. What is the Honourable Member's 
point' 
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... .~. ~:. ~' .:~~  : .~ t to ~~  my right of op'p.QsitioJ;l, ... 
Mr. President: Order, order. The Honourable llembel' cannot 

oppose the introduction. There is no motion before the House. Under 
Rule 18 the Governor General has got the power to order the publication 
of any Bill, and in that event it is not necessary to move for leave to 
introduce that Bill. That procednre has been adopted in this case and 
the Honourable .the Finance Member now merely introduces the.:Bill .. ~ 
ihe leave stage has been di'spensed with. The Honourable Member can 
oppose any motion for leave to introduce a Bill, but there is no such 

, motion lJefore .the House. 

THE WORKMEN'S COMPENSATION (AMENDMENT) BILL. 
'The .Honourable Sir Bhupendra Hath Mitra (Member for Industries. 

and Labour) : Sir; I move for leave to introduce a Bill further to amend 
the Workmen's Compensation Act, 1923. 

The motion was ·adopted. 
The Honourable Sir Bhupendra. Hath Mitra: Sir, I introduce the 

Bill .. 

THE USURIOUS LOANS (AMENDMENT) BILL. 
The Honourable Sir Alexander Muddiman (Home Member) : Sir, the· 

Bill which I seek leave to introduce amends and extends the scope of the 
Usurious Loans Act, 1918. Honourable Members are of course aware that 
that JSQ,n cf.' '~  enabJj;ng. t~. CQJU'tJ.Q. .. J:.eope.n .transactions . in .n. 
suit on the ground that the interest is c ~  or that the transaction 
as between the parties is substantially unfair. The suits to which the Act 
applies are defined in sub-section (3) of section 2 of the main Act. They 
are suits for the recovery of loans or for the enforcement of security in 
respect of loans. The first amendment my Bill makes in the law is that 
suits for redempticn of securities are included in the suits to which the 
Act applies. The second amendment is that as the law now stands, 
agreements t ~ to close previous dealings and to create new 
obligations may not be reopened for a period of six years. The Bill pro-
poses to substitute for the .period of six years a period of twelve years. 
Some years ago, in fact to be accurate in 1922, the Bombay Government 
proposed to amend the law in the way now done by the Bill. We consulted 
Local Governments, and a considerable measure of support was received, 
but we thought that at that t ~  t!:te Ac.t had hardly heen in force long 
enough to justify us in amending it so soon. The Bombay Government 
have ret}JJ.'J1ed. to the charge, and we have ~ ~c ~ ':  'ilie.'lJlatter. 
The Bombay Gov:ernment rather wanted ·local legIslation ; we were not. in 
favour of it, and we thought the Act. should be aJJiendedby this ~. 
That, Sir, ·is thegenesi8 of the present .Bill which I ask the leave of the 
House to introduce . 

. ~  l,JW>v.e ,for lelive to ,introduce a BillJo ~ : t  t ~  
Act, )918, for eertain purposes. . . . .. ' . 

The motion was adopted. 
THe Honoura-ble Sir Alexander J!l1Uidiman: Sir, I introdU-ee. the-' 

Bill. 
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THE CODE OF CIVIL PROCEDURE (SECOND AMENDMENT) 
 BILL. 

The Honourable Sir Aleunder .Muddim D (Home Member)  : Sir, I 
move for leave to introduce a Bin further to amend the Code of Civil Pro-
cedure, 108, for a ,cerlain pnrpose.': :~  ' . 

This Bill, Sir, arises out of certain recommendations of the Civil 
ustice Committee. If Honourable Members  have the Report with them, 
they will find thai in paragraph 1 of Chapter VI the Committee 
suggest that in second ~ t  '   t~  reuired to furnish 
'security for the costs of an appeal, these costs to be arrived at under a. 
system which I need not trouble the House with at the moment. This. 
uestion of the deposit of costs on a second appeal is not a new one. It 
has been considered bythe authorities concerned on several occasions.  The 
proposal as made by the Commttee ioesnotcontemplalte any discretion 
. to the Courts, and the deposit ofeOSts is to be a 'Condition precedent to 
all second appeals. We have referred the proposals to Local ~ 

mentsand Administrations and to the several High Courts.  The propOsal 
as made by the Committee was not, as it stood, undoubtedly acceptable to 
a considerable proportion of those who considered it, and the Bill I am now' 
seeing to introduce narrows the proposals of the Committee in several 
respects. In the first place, security must necessarily only be furhed 
wben tbe appeal is an appeal from a concurrent udgment. That reduces 
tbe scope considerably.  'I'hen further limitations have been inserted. 
Power is given by my Bill to the High Court to dispense with security for 
costs when .the udgment appealed from is on the face of it erroneous in 
law, or when a subseuent decision of the High Court or of the Privy 
Council has modified or altered the law. We further provide that security 
should be reuired only on admission of the appeal under Order LI of 
the Code of Civil Procedure.  Again, we lay down a fresh limita.tion that 
the c  ~  t   should be limited to costs of the second appeal and last of 
all, we have provided that security should be furnished only in cash or 
Government securities.  The first three conditions are those moortly sug-
gested by the Governments of Madr:'s,  the Punab, and Bihar and Orissa. 
I thin I need hardly tae np the time of the Council by eplaining further 
the other suggeStion we have adopted, which is made in the interest of 
avoiding those delays which are so common when there is a uestion of 
ascertaining or testing security.  Sir, I move. 

Diwan Bahadur T. Rangacharia.r (Madras City: Non-Muhammadan 
Urban) : May  I as, Sir, that the opinions received may  be circula.ted 
before the net motion is made  

The Honourable Sir Aleander Muddiman: Certainly, I shall be 
very glad to circulate the opinions. 

Mr. President: The uestion is : 
 That leave be given to introduce a Bin further to amend the Code of Cim 

Procedure, 108, for a eertain purpose. 

The motion was adopted. 

The Honou1'8ble Sir AIeandel' Muddima: Sir, I introduce the-
Bill. 

(  ) 
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THE INDIAN FACTORIES (AMENDMENT) BILL. 

The Honourable Sir ~ Nath Mitra (Member for Industries 
and Labour) : Sir, I move for leave to introduce a Bill further to amend 
the Indian Factories Act, 1911, for a certain purpose. 

'The motion was adopted. __ , 
The Honourable Sir Bhupeu.dra Nath Mitra: Sir, I introduce the 

.Bill. 

THE NEGOTIABLE INSTRUMENTS (INTEREST) BILL. 
The Honourable Sir Alexa.nder Jluddima.n (Home Member) : Sir, the 

Bill I seek leave to introduce is a Bill further to amend the Negotiable 
, Instruments Act, 1881, and the Code of Civil Procedure, 1908, for certain 
purposes. 

The proposal is a very small one. It was made by the Civil Justice 
Committee in Chapter XV, paragraph 14, of their Report. The Bill 
prop.ses to amend Order XXXVII of the First Schedule to the Code. 
Order XXXVII is the Order which deals with summary suits on negoti-
able instruments. The Bill amends the law to make it clcar that oral agree-
ments regarding interest cannot be recognised. If there is a stipulation in 
the document itself, then that is the intere§t that must be allowed. If there 
is no stipulation, then the interest must be the interest provided by the 
Negotiable Instrumilnts Act. The Civil .Justice Committee have recom-
mended that this point should be made clear and that, Sir, is the object 
of my Bill. 

Sir, I move for leave to introduce a Bill further to amend the Nego-
tiable Instruments Act, 1881, and the Code of Civil Procedure, 1908, for 
certain purposes. 

The motion was adopted. 
The Honourable Sir Alexander Muddima.n : Sir, I introduce the 

Bill. . 

THE PROVINCIAL INSOLVENCY (AMENDMENT) BILL. 
The Honourable Sir Alexa.nder Muddiman (Home Member) : Sir, I 

move for leave to introduce a Bill further to amend the Provincial 
Insolvency Act, 1920, for certain purposes. 

This again is a bye-product of the Civil Justice Committee. In their 
Chapter where they dealt with insolvency matters they made certain re-
commendatioJis. I need not trouble the House with those which are not 

, referred to in this Bill. One of them was given effect to in the last Session. 
This Bill gives effect to certain others. Honourable Members might 
perhaps like the reference. They will find the remarks of the Committee 
at page 232 and the following pages oi the Committee's Report. 
Briefly, they propose that the Provincial Insolvency Act should be so 
amended as to have a provision in it analogous to that of section 36 of the 
Presidency-towns Insolvency Act. That, Sir, is the section which enables 
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third parties to be examined. I think it is a matter of some importance and 
most of the authorities consulted agreed that it is desirable. 

Another proposal which .is inserted in my Bill, to which I personally 
do not attach so much importance, is the proposal to amend the law so 
as to enable a committee of inspection. to be appointed. That, Sir, has 
not attracted much comment. Some tbiDk that is hardly necessary. But 
as it has been recommended and as it has received a measure of support, 
I have inserted it in the Bill which I am bringing forward. 

Another very small amendment, which really is of trifling importance, ' 
is a proposal of the Committee that the power of the receiver under section 
80 of the Act should be restricted. That. I think, is quite a sound pro-
posal. I do not think receivers under the Provincial Insolvency Act 
exercise those powers. Those who have greater and more recent knowledge 
of the Courts, I think, will certainly bear me out. But as a matter of 
academic propriety, it is certainly desirable that they should not 

c ~  those powers. \Vhen the Bill was circulated the Rangoon Higl): 
Court made a. useful suggestion regarding the amendment of sections 53 
and 54 of the Act and this we have carried out in clause 3 of the Bill: As 
far as I can understand, this clause is in accordance with the decisions of 
High Courts and merely clears the law. I want to make it Quite clear 
that these proposals are not in any sense interdependent. They' are 
entirely separate matters. They have been brought into one Bill because 
they are the product of the recommendations of the Civil Justice Com-
mittee. Sir, I move for leave to introduce the Bill. 

The motion was adopted. 
The Honourable Sir Alexander Muddiman: Sir, I introduce the 

Bill. 

THE INDIAN SUCCESSION (AMENDMENT) BILL. 

The Honourable Sir Alexa.nder Muddima.n (Home Member) : Sir, I 
move for leave to introduce a Bill to amend the Indian Succession Act, 1925,. 
for a certain purpose. . 

The Bill is of a very simple character, but in my judgment it is of 
some importance. I need not tell lawyers in this House that in certain 
parts of India it is not necessary for Hindus who make a will to reduce 
it to writing. It is so in those parts of India where the Hindu Wills Act 
does not apply. The Civil Justice Committee have drawn a.ttention to 
this matter. I may say that it is not in any sense a new discovery ; we 
have all known it for long and indeed I think so far back as 1865 Professor 
Whitley Stokes considered that time would not be long before the require-
ments at any rate of reducing the will to writing were prescribed by law, 
and he thought that the amendment would come into being quickly. That 
was in 1865. We are now in 1926. I do not think the Government of 
India will be accused of precipitancy in bringing this measure forward. 
I do not propose at this stage to put forward the obvious arguments in 
favour of the proposal. I think I have sufficiently explained its very simple 
purpose. When a Hindu. wants to make a .will, he must reduce it to writ-
ing and have it signed and attested in accordance with the ordinary law. 
That is all that I have included in my Bill. The Civil Justice Committee 
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[Sir Alexander Muddiman.] 
made two further much more difficult arid controversial.propositions, which 
did not receive very great support, and I have therefore not included them 
in my Bill. Sir, I move the motion. 

Diwa.n Bahadur T,'Ra.ngachariar (Madras City: Non-Muhammadan 
Urban) : May I ask the Honourable Member that the opinions on this 
Bill.be circulated? 

The Honourable Sir Alexander Muddiman : Certainly. 
Mr. President: The question is : 

" That leave be given to introduee a Bill to amend the Indian Succession Act, 1925, 
for a certain purpose." 

The motion was adopted. 
The Honourable Sir Alexa.nder Muddiman : Sir, I introduce the 

Bill. 

ELECTION OF A MEMBER TO REPRESENT THE LEGISLATIVE 
ASSEMBLY ON THE COUNCIL OF THE INDIAN INSTITUTE 
OF SCIENCE, BANGALORE. 
The Honourable Sir Bhupendra Bath Mitra (Member for Industries 

and Labour) : Sir, I move: 
" That this Assembly do proceed to eleet a Member to represent this House on the 

Council of the Indian Institute of Science, Bangalore, in pursuance of the provisions 
~f clause 9, secondly, of the Scheme for the administration and management of the pro· 
perties and funds of the Institute, which was published in the Gazette of India with the 
Notification from the Department of Industries and Labour, No. 1.·10 (T.), dated the 
12th February, 1926." 
Members of this House have been furnished with a copy of the Notifica-
tion to which I have referred. With that notification was published the 
Scheme for the administration and management of the properties and 
funds of the Indian Institute of Science. If my Honourable friends will 
turn to clause 9, secondly. of that Scheme they will find that the Council 
of the Institute will consist, among other people, of one nominee of the 
Indian Legislative Assembly, and in my motion I am asking the Assembly 
to elect that nominee. I need hardly add that the nominee need not be 
a Member of this House. I would also like to point out that under clause 
13 of the Scheme the individual nominated by this House will hold office 
for three years from the commencement of the year in which the appoint-
ment is mJlde ; so that if the nominee of the House, in case he is a sitting 
Member now, ceases to be re-elected at the next election, he will continue to 
represent this Assembly on the Council for three years. 

Sir, I move. 
Dr. S. K. Datta (Nominated: Indian Christians):. Sir, I would like 

to ask the Honourable Member the grounds on which he demands this par-
ticular nomination and what exactly is the special relationship of this 
Assembly to an important educational institution. I think it was two years 
or a year and a half ago that we refused to be represented on the govern-
ing body of management of a particular educational institution. Has this 
Assembly given authority to the Honourable Member to include in this 
Notification a representative of this Assembly' I personally think that 
it is a very dangerous precedent for this House to be rept'esented 01: 
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ilistitutions whose purpose is completely different to the purpose of this 
House. I think it would have been far wiser if this particular clause had 
been omitted from the Notification. There may, however, be reasons of 
which I am not· aware, which led to this decision, and I would ask the 
Honourable Member to give us further information. 

In the second place, Sir, if we once undertake to be represented on the 
governing bodies of institutions, we do not know where the application of 
this principle is to stop and that, to my mind, makes this precedent very 
dangerous. I am however willing to withdraw my opposition to the motion' 
if I can have a satisfactory explanation from the Honourable Member. For 
it may be that his proposal folloW's from some time-honoured commitment 
of which I have no knowledge. 

The Honourable Sir Bhupendra Nath Mitra: Sir, the proposal to in-
clude a nominee of the Indian Legislative .Assembly on the Council of this 
particular body was one of the recommendations made by the sptlcial com-
mittee which was appointed in 1921 to make inquiries and recommendations 
in regard to the Indian Institute of Science, Bangalore. That Committee 
had for its Chairman Sir William Pope, Professor of Chemistry, Cambridge 
University, and for its members the late Sir Ashutosh Mukherjee, Sir 
Henry Hayden and Professor Raman. The report of the Committee was 
published, and a draft notification embodying .. the proposals, which t ~ 
after found a place with certain modifications in the Scheme for the adminis-
tration and management of the properties and funds of the Institute, to 
which I have already referred, was circulated by the Government of India 
in 1923 and criticisms were invited on the various items included in the 
draft notification. Finally tne Scheme was published by notification in the 
Gazette of India on the 12th February, 1926. Up till now no Member of 
the Assembly or anybody else has objected to a nominee of this House being 
included in the Council of the Institute. 

Mr. M. A. Jinnah : How could they Y 

The Honourable Sir Bhupendra Nath Mitra: I am inclined to think 
that the provision is a desirable one because this House votes a certain 
amount of money for the expenditure of the Institute. It gives an annual 
contribution. I think, therefore, that it is desirable that this Assembly 
should have the power of nominating a member of the Council. As I have 
said, it does not necessarily follow that that llIilIninee should be a Member 
of this House. That, I hope, will take away the point of Dr. Datta's objec-
tion to which he has been referring. 

Diwan Bahadur T. Ranga.chariar (Madras City: Non-Muhammadan 
Urban) : Sir, I do think there is a great deal of force in what Dr. Datta 
has brought forward. On a former occaSIon this House was asked to 
nominate and to give its consent to nominate its delC{l'ates or representatives 
to the governing body of an Institute in Delhi. This House took the stand 
that being a Parliament-it was not lUte municipal bodies-it would degene-
rate into a body undertaking executive management of institutions. We 
are legislative authorities of the Central Government. I do not think there 
is any precedent for a Parliament like this hoping to become a fully 
responsible body, one-day I do not think any Parliament like the Central 
Legislature descends to nominating its representative to the governing 
bodies of institutions. If there should be Members of the Legislature on 
the governing body, they should. be chosen by others on personal grounds. 



'12 LEGISLATIVE ASSEMBLY. [18TH AUG. 1926-

[Diwan Bahadur T. Rangachariar.] , 
It is not because the Legislature sanctions it but merely because of indivi-
dual merit that he should be so chosen. I do not think that this Assembly 
can undertake this function and I do say, Sir, that Government should think 
over this motion before they press it to a division. If it is pressed for a 
division, I am afraid I will have to ~c  my vote against it. 

The Rev. Dr. B. II. Macphail (Madras: European) : Sir, I regret 
that I was unable to hear the last speaker. I think there is a great deal in 
what Dr. Datta has said, but I support the motion. We find in the local 
'Legislature in Madras that representatives are chosen by it for appointment 
to the Senate of the University. I think that anything we do in the way of 
agreeing to make such appointments ought to be jealously scrutinised. But 
it seems to me that if there is any case in which this House may fitly appoint 
a Member or some other person to represent it and to look after both the 
interests of this House and of the institution to which he is appointed, 
it is to an all-India institution like the Institute of Science in Bangalore. 
While, therefore, I sympathise with my friend, Dr. Datta, I am still in-
clined to support the Honourable Sir B. N. l\Iitra's motion. 

Mr. President: The question is : 
" That this Assembly do proceed to eleet a Member to represent this House on the 

Council of the Indian Institute of Science, Bangalore, in pursuance of the provisions of 
clause 9, secondly, of the Scheme for the administration and management of the pro-
perties and funds of the Institute, which was published in the Gazette of India with 
the Notification from the Department of Industries and Labour, No. 1.·10 (T.), dated 
the 12th February, 1926." 

The Assembly divided : 
AYEB-50. 

Abdul Qaiyum, Nawab Sir Sahibzada. 
Ahmed, Mr. K. 
Aiyangar, Mr. K. Bam&. 
Aiyer, Sir P. S. Sivaswamy. 
Ajab Khan, Captain. 
Akram Hussain, Prince A. M. M. 
Allison, Mr. F. W. ' 
Bhore, Mr. J. W. 
Blaekett, The Honourable Sir Basil 
Clow, Mr. A. G. 
Coatman, Mr. J. 
Crawford, Colonel J. D. 
Dahil, Sardar B. A. 
Donovan, Mr. J. T. 
Dyer, Mr. J. F. 
Ghazanfar Ali Khan, Raja. 
Gidney.!. Lieut.·Colonel ~. A. J. 
Gour, !:Sir Hari Singh. 
Graham, Mr. L. 
Haig, Mr. H. G. 
Hezlett, Mr. J ... 
Hudson, Mr. W. F. 
Innes, The Honourable Sir Charles. 
Ismail Khan, Mr. 
Jones, My. T. G. 

Macphail, The Rev. Dr. E. M. 
Mahmood Schamnad Sahib Bahadur, Mr. 
Mitra, The Honourable Sir Bhupendft: 

Nath. 
Muddiman, The Honourable Bir Alexander. 
Norton, Mr. E. L. 
Ownes, Lieut.-Col F. O. 

. Paddisonl ~  George. 
Parsons, Mr. A. A. L. 
Rahman, Khan Bahadur A. 
Raj Narain, Rai Bahadur. 
Rim, Mr. B. R. 
Reddi, Mr. K. Venkataramana .. 
ROffey, Mr. E. B. 
Roy, Mr. K. C. 
Roy, Bir Ganendra. 
Sarda, Rai Sahib M. Harbilas. 
Sastri, Diwan Bahadur C. V. V_ 
Sheepshanks, Mr. J. 
Singh, Rai Bahadur S. N. 
Sykes, Mr. E. F. 
Townsend, Mr. C. A. H. 
Wajihuddin, Khan Bahadur HajL 
Willson, Sir Walter. 
Yakub, Maulvi Muhammad. 

Lindsay, Sir Daycy. 
NOES-14. 

Chanda, Mr. Kamini Kumar. 
Das, Mr. B. 
Datta, Dr. S. K. 
Deshmukh, Mr. R. M. 
Ghose, Mr. S.O. 
Hyder, Dr. L. K. 
Jinnah, Mr. M. A. 

The motion was adopted. 

Joshi, Mr; N. M. 
Lohokare, Dr. K. G. 
Murtuza Sahib Bahadur, Maulvi Sayact. 
Neogy, Mr. K. O. . 
Rangachariar, Diwan Bahadur T. 
Talatuley, Mr. S. D. 
Venkatapatiraju, Mr. B. 



BLlIIO'IIIOlIJ:OJ' A. IIBJIBEB TO 'IIIHUBDW DI18'RErllTJll OF SOIBBOB, • BANGALOBB. 
lWr. President: As the result of the decision just ;DlI.I.de, I have to 

announce that nominations fer elect!on will be received in the office of the 
Assembly till 12 Noon· on Friday, the 20th August, and the election, if any, 
will take place .in. this Chamber on Monday, the 23rd August. 

RESOL..UTWN BE APPOINTMENT OF STANDING COMlllITTEES TO 
DEAL WITH BILLS RELATING TO HINDU AND MUHAM-
MiADAN LAW. 
fteBennraWeSir Aluander IIMdjman (Home Member) : Sir, the-

position: ia regard to the Resolution· that stands on the paper is rather 
cumOUB. It was set down for discussion ..... 

.,.; ... A . .Jinnah (Bombay City: Muhammadan Urban) : Sir, before 
the Honourable Member in charge of this Resolution moves, I want to 
move the adjournment of this motion till the next Assembly meets. Sir, 

*" Thill Allllembly recommends to the Governor General in Council that in order to 
gin dee!; to the recommendation in paragaph 120 of the Report of the Reforma 
Enquiry Committee the Indfun LogiBlative Rules and the Standing Ordera ot thill HoU118 
be amended 10 as to provide as follows : 

(a) two Standing Committees, one to deal with Bills relating to Hindu Law aJld 
the other with Bills relating to MuhamllUl.dan Law shall be appointed : 

(b) appointments to these Committees shall be made by a Committee of Selecmma 
the members of which shall be appointed at one of the first moetings of 
the Assembly to be held in each year and should hold office for one year 
f_ the· date· of nomination : 

(-0-) tile Committee of Scleetion shall consist of the President, the Deputy Pre-
___ t aad· the Leader of the Huuae'supplemented lIP to a toml number of 
12 members on a motion moved by the Leader of the BOllll8 80 as to repre-
eent the main divisions of' opinion in this Bouee : . 

(Ii)· lIle 8taB.diug Committee for Bills relating to Hindu Law sllall consist of the 
Honoqrable. the Home Member, the Honourable the Law Member, it they 
are M8IIlbers of the A_mbly, and 30 Hindu Memb_ nominated by the 
Committee of Selection, 80 as·to.ine.lude per80ns well versed in Hindu Law 
and' representatives both of the orthodox aBd reforming -noDS of the 
Hindu Community : ,. ._ 

(6) the con8titution of the Standing Committec for ~ : Law .un 
be similar to that of the Committee on Hindu Law eXqlpt for thll substitu-
tion of 20 Muhammadan Members for the 30 Hindu Members: . . 

(I) the Members of each. Standing Committee shall hold office for one y"ear 
but may be rcnOllllD&ted by the Committee of SelectioD. in suCC6ll8ift 
years: . 

(11) a ~  ~  baa been referred to the Standing or a special Select Com-
nuttee ill one Hou8e shall not be referred to the Standing Committee or a 
special Select Committee in the other House : 

(11) as soon as leave is given to introduce a Bill other than a Government Bill 
and, subject to paragraph (g), as soon as a Bill other than a GGvernment 
Bill whieh has be('n passed by the other Houee is laid on the table of this 
Honse, if the Bill is certified by the PrC!!ident to relate to Hiudu or Muham-
madan Law, it shaH be referred to the Standing Committee concereed 
without further motion : 

(i) the Standing Committee shall have power to examine witnes8es a.nd to 
cireulate a Bill, but when it directs circulation the fa<,1; shall be reported 
to the AllIIOmbly : 

(j) the ~ t ~  ~  in the A8sembly after the report of the Standing Com-
uuttee 18 received shall be the same as the procedure on receipt of the 

~ of a Seleet Committee." 
LeILA • 
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[Mr. M. A. Jinnah.] 
it seems to me that the House stands practically dissolved, and it would 
not be desirable that we should take the decision of this House at the 
present moment under those circumstances. I would therefore ask the 
Honourable Member not to oppose my' motion for adjournment and to 
agree to the adjournment of the motion. When we have a new House 
we shall be able to deal with this Resolution. I think it will be admitted 
that this Resolution is of very great importance, and I therefore hope 
that the Honourable Member will not press his Re!lOlution at this moment. 

The Honourable Sir Alexander- Muddiman : Sir, before I reply to 
my Honourable friend, I should just like to complete the sentence I was 
engaged on. I was explaining that this RClSolution was set down for dis-
cussion on the 16th ~ t  last year. I formally moved the Resolu-
tion and, alS I was about to speak on it, the Honourable Diwan Bahadur 
Ramachandra Rao broke in and moved for its adjournment ; another 
Member spoke merely on the adjournment question, and I informed the 
House that I was prepared to leave the decision as to whether they 
would take up the discussion then or at a later date to the House itself. 
Sir, this Resolution has figured on the notice paper many times at the 
expense of the tax-payer. It is an important Resolution. It is true this 
Assembly is coming to a close, but it might be argued that gentlemen who 
have experienced the difficulties of this kind of legislation for two and a 
half years would be in a better position to discuss it than those who may 
rcplace them who may be new and untried legislators. It might be 80 
argued. On the other hand, it is not a Resolution which I desire to force 
down the throat of the House if the House does not desire to discuss it. 
I will not oppose Mr. Jinnah's motion and I leave it to the House. 

BIr. President : Amendment moved : 
" That the funher di8eUll8ion of this Resolution be adjourned till the next Se88ion 

of this Aasembly." . 

The motion was adopted. 

The Assembly then adjourned till Eleven of the ~  'on Thursday, 
. 'the 1 t ~ ~  1926. • .. .. ; 
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